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Surr BHUPESH GUPTA: I shall
make it clear. I am sorry it is my
fault. I did not send a copy to him.
I gave a copy here two days back,
which says “The alarming situation
created by the action of the Catholic
Bishop of Trivandrum to ex-commu-
nicate all Catholics who had voted or
worked for the Communist Parfy in
the last elections.” I would like to
know from the Government as fto
what step they have taken, and this
matter is within their knowledge. Sir,
you are laughing. It is a serious
matter.

Mr. CHAIRMAN: He ig also
laughing.

Surr BHUPESH GUPTA: Laughter
is infectious. Now, it is a serious

matter. 1 am getting reports every
day from Kerala that they arc being
ex-communicated.

Mgr. CHAIRMAN: Any answer?

Ssri GOVIND BALLABH PANT:
Mr. Bhupesh Gupta had tabled an
amendment to the Proclamation draw-
ing attention to this very imatter and
that was ruled out by the Chair. Then,
in the course of the discussion, he put
before the House the whole of the
matter, to a part of which he is draw-
ing attention. How does the question
of raising 1t today arise?

Surr BHUPESH GUPTA: Sir, I seek
your protection. I mever mentioned
this particular letter. Only you can
protect. I never mentioned this parti-
cular Bishop giving an order. It 1s
subsequent to that thing.

MR. CHAIRMAN: Please sit down.

SHrr GOVIND BALLABH PANT:
Well, the subject was raised here in the
course of the discussion. There s
nothing new about it and the question
has been mooted more than once, 1
think.

Mr. CHAIRMAN: In this House.

Sur1 BHUPESH GUPTA: If you are
satisfied, I am satisfied.

[ RAJYA SABHA ]
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Mgr. CHAIRMAIN: We
about 1t.

will see

PREVENTION OF CRUELTY TO
ANIMALS BILL, 1959—continued.

st qio ATo TEHIW (‘Fag)
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St Society for the
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TIT H WX T I F A7, F TT07T
F79 9 aitas w7 safewa ghare
e g W g | g9e aw &
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Prevention
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& e greaw H foaer & § ) 8
W W 9T e 3 FT FERIEaT |
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T TH A U IHaw A & 5
TF FX qgT AAF AT g W AG
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FT 3 § AR § FAEEH H Iy
T & 1 A7 3T TR g f O R
F IO TWEAT AE0 AT | WA
1S 49 AT 2 A e 5w & g a9
& w7 o @ & @ W@ R
W i #T aAE FY AT 97 &0
T 77 3fte & 39 o7 99 T FEEAE
9 IE T

e Wy, A WA 9 ¢ fw
AT gT9AS AT JuFwl afga
Y AT FAT TRHT FT AR ATIR FT
T TOFT I fF =i 79 F571, TA9-
E FI e 97 M F oy
7 ween =W faw 7 amfase
EIcil

sirady  =fFir =T ST 9 me
A F FE wegr 9 FEr g | AL O
A SUTRT MG & | 97 & A8 T
et § fF afewam 7 it s
frdzran gt § a8 WA f&=9 (human
Killers) #1 3&W 30 & &9
#Y o7 g%ar & 1 fawer awfaEl & ama
o gl & AT 9T § W
2947 & WY AT F qEAT § W 39
FT G qBAT & AT F @feF ¥, 39
F A AT 39 F T390 § 9 W agl
B E | O A7 R AT R I AT AR
oSG AT WX $Y Foald gfee F 7
N 7 | I WIAK &1 THT § WK
FE TAT A gATS I F Z 1 WANT A
AR || F ieFfaw Ifee F, qrr-
fo gfte & aqav 7 Fifaw T
ar aferam w1 1 FfEm &, Sw H
S frdgar § 99 &1 & Hg T8¢ aar
o Bl & gEe wra w1 forw e
97 | gHT WA & & faens § Wit
9% OF fASFar & | 3T T AT FF
TF | qaF gar g | 39 & {99
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[sfr 970 A0 TTHIT]

IF ¥ oF Jw @= Far J@r 2
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TE gAET AT g A FTZI FIE
ST g A R gIT #T A 9§
fag faemar mar & 5 == & g
AYE T 989 % 913 I KT T9F qET F
FAT H I F 7T 1A A & foxr
e rar & | feer A 7 Fwr
Iq F USYET FEE F AR WA 2
ofe 7 e & fF 7o A o 3w
WG B, a8 I UF AT g, Hfew W
st o v & gy g anfed
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o Qo Ao WRAIA : =r1fq vf@Eq,
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Mr. CHATRMAN: That will do.

A qio Aro TAWIA © F A
g 81 § % T &7 ged A
ot & IO A T e =ATle,
1< e @ gFT ATlen, fAegar w8
AT =fed | o F are ¥ § Fr
TE WTEAT E | T agd a3
& I H O @@, 99 T weE I
@l F qrew w9 a0 fae & A9
fozara § 5 g gome &7 S q@iad §
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39 1 fFeT 7 f5dT gvg T g7 a9
gMT ATfed | 78 F1 fF g% Ay g,
ZATe | WY AHAHIA WIEAT FT A€
STz @y, e aT Fg & fF Ay
TS FfwT F7 F TT F A *Y,
TedT qET FX, ATE AR FT F 4]
L |

oY RqA AN . FA7 AW T A
9§ 9% 98B q T TS &

o qio ATo TWWIW : AT &7 A
T O AT WERT & qgfa, e
Fr ggfy, #X oAT T | T
welt A T T oW A K oqe
9y2 ¥ fomr & 98 & o9 F7 98 X
ERIGIE

“The cannection between the
killing of animals and religion is
itself a demoralising and debasing
relationship and a general stimulus
to cruelty, leaving alone all the
horrible cruelties which have been
perpetrated in these sacrifices.”

Tt qfeam mfzht fv gorar &1 A
ggfq & 5§ FT waArg g9 F I
w7 9% F7 (A ST & W o A/
Fr a@ifeer ggfa o 8 sfE g
& 9 &1 ] I\ R Tl &1 g AEIA
frar SraT &, O W AT H IF F7 &
wfar #1 qgfa &1 39ae fRar S
Ad hoc Committee on Slaughter
Houses and Meat Inspection Practices
FY AT FAZT FATH-FIG HAT T Q84Y
§ fgq #r ot swo@r FOR R
fomt & -

“None of these methods of slaugh-
tering is however preceded by
stunning to render the animal
insensible to the pain caused during
and following the process of cutting
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the throat. In at least

slaughter-house  (Madras)
were arrangements for giunning
pigs electrically before slaughter,
but the practice had been given up
some years ago and the apparatus
was lying unused and out of order.”

one pig-
there

g & foafas & oft #8327 T
AUAT AT AT AT g ST 4w
¢ v el 7 fdy avg & 39 #1 a=
FH B IS FifFw &G AR
I F fomr 8

“From discussions which the
Committee had with the butchers
and others it was evident that any

stunning etc. before slaughter by !

the halal method would not be
acceptable to the Muslims, though
in certain other countries the Mullas,
including the Imam in London, have
declared that stunning  before
slaughter by the halal method would
not render the flesh unholy for
Muslim consumption.”

A g W & g & & fen
grfaE 7gfa F el F1 TS FAT
wTifgw, afF <" dee  faeat,
FEA-SEATRTES FT HATAATZATA
37, ©fes &1 g ar Wewes
JTEY FPGAT ¥ ST A7 T2t #7 gfare
AT & I FT EAATA FAT AT |
™ IFE ¥ fAmar w9 g6 57 |y
&1 AT A1 gU AT & ST ATENTSHEH
faFdaa § 3T ¥ gH I B TEFEAS
Wt fae | &1 a8 = QAT & 9%
WY g 1 smufaw agfe & g= &<
wtfed |

W WEiEg, d1€ JAl § FTErn
g g § qrafer F1 qANE Jed Hrar
T TF g Feaq g7 H faar 2
foF Fraw argror 1 foa wrar faframm
T gEATiAT 9T, UF 4 a9 &7 a1
FL T AT | I AT F woo dd, Woo
181 RSD—3.
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afatrr, goo a’@%, goo a‘aﬁﬁ'q"r, 800

WE afq 3 &t @ 9 9 T A

g FT 9T YT FT 97 T Fpev

ST /T &1 HOAHT 0 e fpar o
(Time bell rings.)

HEA HEEA, AW W T W

WTQO] THT AL GAT & | F Fewg & gy
g1 W ST TG 39T 9gAT |

Mr. CHAIRMAN: Eight
that day and fifteen minutes

minutes
today.

You have taken twenty-three minutes.
Take five minutes more.

st Gio ATo TWWIW T
#gET, frar w1 @y mm Sl
2 Igw faar &

-

[

gamt & fg frgeelt ua
%rvmtrwmammiﬁwma
T § A GlS, 9isd, WA,
FTALA, AT (FFT) TF AT
afr@F TWE gEaus AR Sy
3T wfos & TSEY TS § 9T
q9 & 1 | Faami F O Graeeft
T F I gwR # fafwrEr #71
gawy foRar 3—uF aer i fafeear
# faa A @ wl ar fafeer
F 1 smfyar o w9
Wt & fod wiEy sl oAy awt
gl ATE AR AN T § | 79 AG
A HIT A WY gT Al AG T F2h
JT TF SWIg A W AT TG F
At § Gl S/ qTel & W
¥ fod 30 ge@ W g W e
i

AETH § 99 T AW M qraT Ay
a e} SfY ¥ OF a7 qAT 97 AL SqH
Fgr 91
“Sacrifice of animals in the name

of religion is a remnant of bar-
barism.”
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[ d10 o TWT)
X ZHTR g1 fafree @ga F 7 faan
a1 :
“T think that such sacrifices are

barbarous and they degrade the !
name of religion.”

Aeqey AR, HI W FE T4 ¢ |
WE 3 ¥ TAHT § F; F g
AT WIR A 4, SR e 7grEi}
o 47 & T4 8 39 aE B wREf
Tz gs | il & w9 9 wriEd
g § ¥t aw & afq F4 F 7 AT
& fa7 Wam 43 1 waara ger w7
war | | ifges ATHE 9§/ A FET
g 5 & 3 o=t & afw 79 F1 =
¥ foi €1 g3 %1 sraar< e fay 9v o

WA, T3 F T ST AT
DeTF T AT FT JIA SART Y12
frar | fasg ¥ Aqedl & @9 99
i F 7 ft g8 95 37w &
ATATIF HET GEAT | AT AL
QAT F T WA WiRd H & AT
afe® q0T qF F AT WAF G
T T | FHOS FAE A HAAT AT
gy § WY T Jeaa AT

T AT WEISA, § HTIHT =414
T3 fal 1 e Hfi=an =wedn g S AR
g £ | TEH OF I A aEE W
t—uF BT W gar § faER wem
9 A T A1 i< w13 & W faar
¥ “T'wo heads worse than one’.
ug fraer FOfwer 8 | g fay s
FT & AT farar g T How many
monkeys does India export?
ga fRaeeT wga g9 @ & | o
2fad AT 39 AW & TAT AT,
fraft Frfr@r 1 @ 37 09 Qg
R AT Yo mmankeys are export-
ed from Indian annually for research.
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¥ fen fafeezt wga #Y gaF grew
# gary =fgd | Tq grew ¥ AW WA
frg fog § 7 & uF @ 98 FT AT
|90 GeH FIAT§

‘FertiagmaT T gear T sfUEeAy
qIF MY @ ACH 9 Ty !
FE UF 9 gHIL ATEA § gy fae
& | SEFT 7 § IS Y FIE T, O7AL A
AT & TA[ GA FT Fr=g aOFH Al
AqIEHT @ SqEr g a5 aw Im
AT FA TG ST 7 71 g™ wg frdaar
g v ¥ fag siforw s wfen
AT a1 7w & wia ar w0 Fifgy
¥ oq fa= &1 queds & & oy @er
e g W wEar Fw@r g &
AR gAE T FIFTT NG FE AT
Fifga FX | 77T |
Mr, CHAIRMAN: The Minister will
answer at 3.30 p.M. The Lunch Hour

will be from 1 o’clock to 2 o’clock.
At 4 o’clock the Second Reading will

take place and amendments will be
taken up.
Dr. H N. KUNZRU (Uttar Pra-

desh): Mr, Chairman, some of the
provisions of the Bill were subjected
to strong criticism yesterday. I should
like to deal briefly with them and, if
possible, to remove the misapprehen-
sions under which the critics of "the
Bill are labouring.

[Mr. DEpuTY CHAIRMAN in the Chair.]

Some of the provisions have been
criticised on the ground that they lead
to unwarranteq interference with the
religious beliefs of some communities.
Clause 9(f) was referred to in this
connection, and it was held that it
justified the apprehensions that were
entertained. Now, this clause simply
says that the functions of the Board
shall be among other things to take
all such measures as the Board may
think fit whether by means of propa-
ganda or otherwise, to eliminate the
sacrifice of animals. Let me point out
that animalg are gacrificed not merely
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by Muslimg but also by other com-
munities. One has only to think of
the City of Calcutta in order to
‘become aware of the fact that animal
.sacrifices are being made on a large
scale by Hindus also. If, therefore,
dhis clause hits anybody, it will hit
persons belonging to all religious com-
munities. But, apart from that, you
have to construe properly the langu-
age of this clause. Objection has
been taken to the words ‘by means

of propaganda or otherwise’ and
it has been said that the words
‘or otherwise’ mean that the

Board may without any propaganda
prohibit the sacrifice of animals. Now,
the character of the Board is advisory
ag clause 9 shows. The Board cannot
take executive action. Secondly, if
the Board wants to take any action
under clause 9(f), it will doubtless
make some regulations in order to
deal with this matter. Clause 10 of
the Bill says—

“The Board may, subject to the
‘previous approval of the Central
Government, make such regulations
ag it may think fit for the adminis-
tration of its affairs and for carry-
ing out itg functions.”

Now, if the Board makes any regula-
tions—.and I submit it must make re-
gulations as has been said in clause
10—to carry out its functions, then the
validity of these regulations will
depend on the approval of the Gov-
ernment. It is obvious, therefore, that
clause 9(f) cannot hit any religious
community. This clause cannot be so
used by the Advisory Board as to
prohibit or to permit the sacrifice of
any animal however much some of
us may want to do so. However
ardently some of the members of a
community might have believed in
ahimsa, the provision to which I have
referred does not authorise the Board
t0 take any action of the kind appre-
hended by the Muslim Members of
this House,

Again, another clause that has been
referred to in this connection is clause
29. Clause 29 says—
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“If any person is charged with the
offence of killing a goat, cow or its
progeny contrary to the provisions
of clause (1) of sub-section (1) of
section 11, and it is proved that
such person had in hig possession,
at the time the offence is alleged to
have been committed, the skin of
any such animal as is referred to '
in this section with any part of the
skin of the head attached thereto,
it shall be presumed until the con-
trary is proved that such animal
was killed in a cruel manner.”

There are two or three things that
have to be pointeq out in connection
with this clause. It is well known
that a clause of this kind exists in the
existing Cruelty to Animals Act. But
it has been said that the existing Act,
though it has been extended in theory

to the whole of India, has been
applied only to the municipal
areas. Well, the municipal

areas are the most important areas in
which animals are slaughtered, and if
an offence of the kind mentioned in
clause 29 is committed, you may prac-
tically be certain that it will be com-
mitted in some town. Thig section in
the existing Act to which I have
drawn the attention of the House has
not operated to the detriment of any
community. Is there any reason to
believe that by virtue simply of the
fact that this Act will be operative in
the whole of India, it will interfere

with the religious Dbeliefs of any
community? I venture to submit,
Sir, that any apprehension on this

score ig ill-founded. Again Sir, it is
plain that the object of this clause is

to see that animals are not flayed
alive; that is the purpose. And who
is there in this House, Hindu or

Muslim, however religious he may be,
who will, even for scientific purposes,
allow the flaying alive of animals?
Rajkumari Amrit Kaur and Dr. Gour
referred yesterday to the mneed for
research in order to save human life.
I am sure that they too will not per-
mit for a moment such an atrocity.
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[Dr. H. N, Kunzru.]

Lastly, Sir, I should like to draw
the attention of the House to the
provisions of sub-clause 11(1) (1);
referred to in clause 29. Now clause
11 refers to what would be regarded
as cruelty to animals under this Bill,
and one of the kinds of cruelty
enumerated by it in sub-clause (1) is
this:

“needlessly mutilates any animal
or kills any animal in a cruel
manner;”,

This is sub-clause (1) of clause 11.
Now what is there in this sub-clause
to justify the assertion that this would
" interfere with those communities
which take meat? Now, Sir, this sub-
clause (1) does no stand by itself; we
have to read it along with sub-clause
11(3)(e). Sub-clause 11(3) enume-
rates those matters to which clause
11 will not apply, and one of these
is mentioned in sub-clause (e) there-
under which runs as follows:—

“the commission or omission of
any act in the course of the destruc-
tion or the preparation for destruc-
tion of any animal as food for
mankind unlesg such destruction or
preparation was accompanied by
the infliction of unnecessary pain or
suffering.”

This means, Sir, that, generally speak-
ing, sub-clause (1) of clause 11, refer-
red to in clause 29, will not have

effect if the animal has been destroyed i

for purposes of food unless such a
destruction or the preparation for
destruction was accompanied by inflic-
tion of unnecessary pain or suffering
and I am sure, Sir, that my Muslim
friends will object as much to the in-
fliction of unnecessary pain or suffer-
ing on an animal slaughtered for food
as any other person. I submit, Sir,
for the reason that I have given, that
the apprehension that any provisions
of this Bill will interfere with the
religious beliefs of any community,
or will authorise the Committee that
may be appointed under the Bill to
prohibit the sacrifice of animals, is
totally unfounded.

[ RAJYA SABHA ]
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Now I shall refer, Sir, to one more
objection before I sit down, and this-
related to the Chapter which deals
with Experimentation on Animals.
Now it was said by some speakers
yesterday that this wag necessary in
order to gain physiological knowledge:
or knowledge which will be useful
for saving or for prolonging human.
life, and the fear was expressed that
the Committee which might be
appointed by the Central Government
under clause 15, might interfere with
Experimentation on Animals to the
detriment of human welfare. Here
again, Sir, there seems to be some
misunderstanding. Clause 15 which
relates to the appointment of a Com~
mittee says:—

“If at any time, on the advice of
the Board, the Central Government
is of opinion that it is necessary so
to do for the purpose of control-
ling and supervising experiments on
animals, it may, by notification in
the Official Gazette, constitute a
Committee, consisting of * * *
officials and non-officials . . .

Now clause 17 saysi—

“It shall be the duty of the Com-
mittee to take all such measures as-
may be necessary to ensure that
animals are not subjected to un~
necessary pain or suffering before,
during or after the performance of
experiments on them, . . .

and it has been authorised for that
purpose to make rules, by notificatiom:
in the Gazette of India and subject
to the condition of previous publicar
tion.

Now the fear hag been expressed’
that this Committee might interfere
unnecessarily with the activities of
those who experiment on animals in
the interest of human welfare. Now,
Sir, we have to read in thig connection:
sub-clause 17(3) in order to know

how the ruleg can he made. The sub—
clause says:—

“In- making any rules under this
section,, the QCommittee shall be
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guided by such directions as the
Central Government (consistently
with the objects for which the Com-
mittee is set up) may give to it,
.and the Central Government is
hereby authorised to give such direc-
tions.”

i

‘Now, Sir, this Corlnmittee, if it is
appointeq by the Central Govern-
ment, will doubtless have highly
«qualified doctors on it, and this Com-
mittee, at their instance and with their
.approval will make ruleg relating to
Experimentation on Animals, and
‘these rules will be subject to such
-directions as the Central Government
‘might give to the Committee before
‘the rules can become effective, Now
is it conceivable, Sir, that the Central
WGovernment which appointed this
«Committee and which provided for
such measures as may be taken, with-
«out inflicting unnecessary pain or
-suffering on animals in the matter of
experimentation on animals that are
.conducive to human welfare, will
“itself instruct the Committee to pro-
sceed In such a manner ag to make
-experiments on animalg impossible?
‘It is inconceivable to me, Sir, that the
‘Central Government would take any
such action. The broad purpose of
-this Chapter is defined in sub-clause
17(2) (b). '

That purpose is to see that:—

“experiments are performed with
due care and humanity, and that as
far as possible experiments involv-
ing operations are performed under
the influence of some anaesthetic
of sufficient power to prevent the
animals feeling pain;”

‘I cannot, therefore, agree to the sug-
gestion made by Rajkumari Amrit
Kaur that the chapter relating to
.experimentation on animals should be
.deleted, If there is anything in the
.clauses in this chapter which requires
some modification , amendments can
‘be brought forward, and I am sure
#sthat the Food Minister, -who is in
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charge of the Bill, will give his best
consideration to an amendment
moved for this purpose.

Raskumarr AMRIT KAUR (Pun-
jab): May I say, Sir, that I never
said that the chapter should be
eliminated? I drew the Minister’s
attention to the formation of the Com-
mittee. I wanted an assurance that
this Committee will consist of techni-
cal personnel because there are plenty
of people in our country who think
that experimentation on animals is
cruelty. Also I asked for the deletion
of sub-clauses (e) and (f) of clause
17. 1 did not ask for the deletion of
the chapter, I thought that we could
have an assurance that there would
not be any undue interference. I
would like to repeat that in no teach-
ing institution are people more careful
about not causing pain to the animals
than the doctors themselves; it is part
and pracel of their profession,

Dr. H N. KUNZRU: I am glad
to know from Rajkumari Amrit Kaur
that my fear that she had asked for
the deletion of this chapter is not
correct. But I hope she will agree
that the general purpose of this chap-
ter ijs what I have described it to be,
and here what we are concerned with
is the prevention of experimenting on
animals without making them un-
conscious.

Sir, I personally am not prepared to
allow vivi-section, that 1is, allow
experiments to be performed on ani-
mals for any purpose whatsoever,
even for gaining scientific knowledge,
before they have been made uncons-
cious. To act otherwise is to indulge
in unnecessary cruelty, cruelty un-
befitting any human being. Can we,
Sir, for our own benefit allow cruelty
to be shown to any human being?
There js no being in the world, whe-
ther it is human or notf, which does
not feel pain when it is pricked, and
1 can say for myself that if my life
depended on such experiments, I
would prefer death to the prolonga-
tion of my life,
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Surr P. N. SAPRU (Uttar Pra-
desh): Mr. Deputy Chairman, while
speaking on the Bill on “The Preven-
tion of Cruelty to Animals, 1953”,
moved on the 5th March, 1954, by
Shrimati Rukmini Devi Arundale, the
Prime Minister observed:—

“We have a Prevention of
Cruelty to Animals Act, I think,
passed in 1890. It is our misfortune
that even today that Act is hardly
applied in this countiry. Much can
be done no doubt in improving it
and going much further. For my
part, T would not mind—I would in
fact welcome—the idea of this
whole subject Dbeing thoroughly
gone into to fing out what we can
do about it .. )”

He went on to say:—

“If we go back to the history of
civilization, it has been one of
struggle and it has been one of the
growth of the idea of compassion.
Ientirely agree with the hon’ble
the Mover that one test of civiliza-
tion—a very major test—is the
growth of this feeling and practice
of compassion . 2

Now, Mr. Deputy Chairman, I quite
agree that the history of civilization
has been, if I may wuse the Prime
Minister’s words, the history
growth of compassion. I find myself
largely in agreement with the general
scheme of the Bill, but there are
provisions to which I think one can
take legitimate objection.

Sir, it is inevitable that after seven-
ty years, we should be revising the
Act of 1890, but in doing so let us
not ignore certain basic realities. I
must not be understood, asg I said,
Mr. Deputy Chairman, to agree with
all parts of the Bill, I will, therefore,
make my position clear with regard
to those parts to which I have objec-
tion.

1 agree, broadly speaking, with the
idea of an Animal Welfare Board,
but some of the functions entrusted
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to 1t are of too sweeping a character
which take no account of the religious.
background of this country. I am.
particularly referring to sub-clauses
(e) and (f) of clause 9. Now, Mr.
Deputy Chairman, I am not a religious
person myself, and I am proud of
calling myself a rationalist,. I am a
rationalist in the sense that I do not
believe in any revealed religion. Y
think we have arrived at, what you
call, truths not through a process of
any revelation but by our own effort.
I do not believe in supernatural
phenomenon, but I am not India, and
I am not here to propagate my views
on rationalism. My function here as
a legislator is to legislate for the
people of this country and, therefore,
I have to take into account their
religious susceptibilities.

Sir, the mark of a truly educated
man, the mark of a truly tolerant
man, is that he understands or appre-
ciates, even if he does not agree with
the point of view of others. There-
fore, I think, Sir, it ijs a vast responsi-
bility for the State, it is a wrong thing
for the State to sponsor an Animal
Welfare Board, one of the objectives
of which will be to carry on propa-
ganda against ceriain religious beliefs.
I am personally opposed to religious
sacrifices myself. I do not believe in
religious gacrifices and I do not believe
in anthropomorphic God. But 1 do
not think that you can propitiate God
or you can appease Gods by reljgious
sacrifices, or you can propitiate anv
deity by animal sacrifices, I think if
God exists, he must be a very loving
person. That is my conception of
God. But in the history of civilization
other ideas have prevailed with some
religions. We parliamentariang have
to act, not as propagandisis, but as
statesmen who must not do anything

which will disturb communal har-
mony.
Sarr SHEEL BHADRA YAJEE

(Bihar): Not
but also elders.

SHrRr P. N. SAPRU: We must n0t
disturb the harmony which exists in

only parliamentarians
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this country among different religions.
We are a secular State and I take 1t
that one of the responsibilities attach-
ing to a secular State is that it should
be neutral in regard to matters where
religioug beliefs are concerned. 1
quite agree that the function of the
Board ig only advisory. I quite agree
that the Board will be a responsible
Board but I say that it is wrong in
principle, for the purpose of making
people feel that religious sacrifice and
the slaughter of animals is wrong, to
have a State-sponsored Board. That, I
think, is the basic objection to that
clause. After all the funds with
which this Board will carry on its
activities will be contributed
all the communities in the country
and we have no right therefore to
sponsor or to have a Board appointed,
one of the objects of which would be
abnoxious to a certain section of the
community.

I refer to clause 9(f) where it says:

“to take all such measures as the
Board may think fit, whether by
means of propaganda or otherwise,
to eliminate the sacrifice of ani-
mals.”

The proper method of carrying on :

this propaganda is to have non-official
agencies for thig purpose. This is not
what you would call, strictly speak-
ing, a non-official agency. It 15 an
autonomous institution financed by the
State, financed by the community and
I think it is not right that the finances
of the community should be spent for
sponsoring propaganda of any parti-
cular nature. It is not right that the
finances of the State should be spent
for propagating a particular set of
views. I do not believe in animal
sacrifice, I do not believe in any
sacrificial ritual. I do not believe in
any ritual except in a very broad
sense. I cannot call myself religious
at all because my outlook in these
matters is a rational one and I think
that from the point of view of a
rational outlook, it is necessary that
this clause should go and T would
earnestly appeal to the Minister to
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rise to the occasion and have this
clause deleted from this Bill. 1 do
not think that slaughter of animals
for religious sacrifices is more cruel
than their slaughter for other pur-
poses,

May I also say that I was not
impressed  with  the arguments
which were advanced by Dr. Kunzru
in regard to clause 29 of this Bill?
Dr. Xunzru's difficulty is that he 1s a
very strict vegetarian and naturally,
his views are also coloured to a cer-
tain extent by the fact that he happen-
ed to preside over this Committee.
Therefore his interpretation of clause
29 regarding cruelty may not neces-
sarily be accepted as correct. I will
read the clause which says as follows:

“If an¥ person is charged with the
offence of killing a goat, cow or its
progeny contrary ‘o the provisions
of clause (1) of sub-section (1) of
section 11 . g

It is important to notice these words:—

“and it is proved that such person
had in his possession, at the time
the offence is alleged to have been
committed, the skin of any such
animal as is referred to in this
section with any part of the skin of
the head attached thereto, . .”

It is important again to emphasise

these; words:—

“it shall be presumed until the
contrary is proved that such animal
was killed in a cruel manner.”

You have here a broad definition of
what a cruel manner is. In clause 11
it says:—

“(1) needlessly mutilates any
animal or kills any animal in a
eruel manner”.

Now the test of cruelty is that a part
of the head attached thereto should be
found on the body of the animal.
You know that among the Muslims,
there is an injunction that they can
only eat meat if the animal hag been
killed by the Halal method. It may
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be a cruel method or may not be a
cruel method. I am not going to
argue that but I have known many
Muslim friends who will not eat any
meat if it has not been killed by the
method of Halal. The other day I
had a young Muslim lady dining with
me and she was a Miranda College
girl and she said: ‘For all practical
purposes, I am a vegetarian because I
eat only meat which is Halal meat’,

Dr. Surivmati SEETA PARMA-
NAND (Madhya Pradesh): What is
the reason behind Halal?

Sarr P. N. SAPRU: What is  the

reason behind so many things in the
world? Religion is not rationalism.
It is a matter largely of belief, largely
of faith. I do not know whether we
are living in an age of rationalism or
we are living in an age of barbarism.
I think it is barbarism not to respect
other people’s religious beliefs.

Sart HARIHAR PATEL (Orissa):
Do you mean to say that religion is
devoid of rationalism?

SHrr P, N. SAPRU: 1 have
that personally I de not believe in
religion. 1 am not religious myself.
You ask me whether I have any faith
in Halal or Jhatka and I will say no. I
would like the animal to be slaughter-
ed, if it has to be slaughtered, in the
least cruel manner. But I am here
not as a propagandist of any parti-
cular set of views. I am here as a
legislator in  this Parliament to
exercise my brain to evolve remedies
which will unify the communities and
which will not disrupt our national
life over small things. It is not a
matter of separate electorates or of
partition over which I ghould fight my
Muslim friends and over which 1 did,
in my own way, fight my Muslim
friends.

said

‘

Mr. DEPUTY CHAIBRMAN: Arvre
you likely to take some more time?

Snrr P. N. SAPRU: Yes,
will take some more time.

Sir. 1

\
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Mr. DEPUTY CHAIRMAN: You
can continue at two o'clock after
lunch, The House now stands

adjourned till 2 p.m,

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at two of the clock, The VicE-CHAIR-

MaN (PanpiT S. S. N. TANKHA): im
the Chair,

Tue VICE-CHAIRMAN (PANDIT
S. S. N. TankHa): There are still

a large number of hon. Members on
the list who desire to gpeak. I would,
therefore, request the speakers to be
as brief as they possibly can. Mr.
Sapru will now continue his speech.

Surr P. N. SAPRU: Mr. Vice-
Chairman, I was developing the point
that clause 29, read with sub-clause
(1) of clause 11 might give rise
to some trouble. The Muslim butcher
must not feel that he is liable to be
harassed under that provision. I do
not say Halal necessarily comes within
the mischief of this sub-clause, but it
is possible to argue that it does. In
one respect the old Act of 1890 had a
saving clause which the present Bill
has not. The old Act of 1890, I think,
stated that

Surt B. K. P. SINHA (Bihar): I
am told there is a Government
amendment which will be reintroduc-
ing the same clause in this present
Bill by means of a proviso. There is
such a Government amendment, I am
told.

Surr P. N. SAPRU: In the previous
Act there was a provision to the effect
that nothing would be an offence if
it was sanctioned by religious usage
or custom of any community, or some-
thing to that effect. !

Tae MINISTER oF FOQOOD axp
AGRICULTURE (Sarr S. K. PaTiL):
To cut short the discussion 1 may say
that in my opening speech I have
said that that is accepted. I have got
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an amendment also. Therefore, on
that nobody’s mind need be exercised.

SHrr P. N. SAPRU: Then I come to
‘the pomnt which was raised by Raj-
%kumari Amrit Kaur and Dr. Gour
:about vivi-section. Personally, I feel
that we should d evelop in this
wcountry the scientific mind and the
scientific spirit.

Dgr. SHRIMATI
NAND: Hear, hear.

SEETA PARMA-

Surt P. N. SAPRU:. And I would
dike Dr. Seeta Parmanand to develop
the scientific mind and the scientific
.spirit also and then I will appreciate
this ‘hear, hear’. Sir, I think it is
. essential in the interest of all those
.students who will be working in our
Jaboratories and who will be laying
the foundations of future medical
research in this country that they
should not feel that they can be
brought under the clauses of the law
‘which we are now enacting. Clause 15
gives power to the Central Govern-
ment to constitute a committee for
controlling and  supervising experi-
aments on animals. Sir, many commit-
tees are needed for controliing and
supervising experiments on  human
‘beings, but we have not yel solved
the problem of human beings. We are
‘more anxious to solve the probelm of
animals than the problem of human
beings. I do not think a committee
for that purpose is needed at all. 1
‘think it may hamper research, it may
hamper the development of the scienti-
‘fic spirit, of the scientific mind, among
our students, and I think it is essen-
tial that full facilities for vivi-section
should be provided in our medical
institutions and in our scientific
.institutions.

Then I have not been able to under-
-stand the reason for the provision in
clause 17, sub-clause (2)(e) where it
‘js said that experiments on  larger
-animals should be avoided wherever
it is possible to do so and they should
experiment on small laboratory
‘animals like guinea-pigs, rabbits and
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rats. Is it suggested that guinea-pigs,
rabbits and rats are less sensitive to
pain than ‘the larger anmimals which
may include tigers, lions and even
elephants? Conceivably they can
include these animals and I have not
been able to appreciate the logic
behind this provision.

Then again it is said that experi-
ments are mot to be performed merely
for the purpose of acquiring manual

skill. I cannot understand that,
And then sub-clause (2)b)
emphasises:—

“that experiments are performed
with due care and humanity, and
that as far as possible experiments
involving operations are performed
under the influence of some anaes-
thetic of sufficient power to prevent
the animals feeling pain;”,

All these things are desirable. But
if you insert them in a statute, then
students who are doing research and
who are carrying on experiments may
feel a little alarmed or they may feel
a little disturbed as to what might
happen to them if they do things
which the Welfare Board which will
probably exercise a great deal of
influence, may think are not consis-
tent with the DBoard's notlons of
humanity.

I have not been able to understand
why a special responsibility should be
cast upon the head of the institution
for ensuring that experiments are per-
formed under proper conditions and
in a humane manner. What I want
to emphasise is that it would be disas-
trous for the future scientific deve-
lopment of this country or for the
future development of medicine 1n
this country if a feeling is generated
amongst our students that they are
not free to experiment in the labora-
tories in the manner that students in
other countries are free to experi-
ment in their laboratories.

I would like to say a word about
the committee contemplated in clause
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15. If there must be a committee, I
should like it to be a committee of
experts. I am not in favour of any
committee at all, I am not in favour
of this supervision and control by a
committee but if there must be =
committee, it should be a committee
of experts. I think the non-official
will be completely out of place in a
committee like this and there is the
apprehension that we may have a
non-official who may have more
regard for animal welfare than for
human welfare. The most important
problem in this country is that of
human welfare. We have got very
great love for animals. I like to see
a person who loves his dog; I like to
see a person who finds fellowship
with the animals but I like a person
who cares for human beings more,
who cares for the future of human
beings more than for the welfare of
the animals and the future of the
animal race.

I am bound to say, Sir, that I am
not altogether happy with clause 11
also. It reads as follows:—

“If any person—

(a) beats, kicks, over-rides,
over-drives, over-loads, tor-
tures . R

Over-riding, over-driving and beating
are all things which are not capable
of exact definition in law. Some
beating may be necessary in order
that the tongawalla might be able to
make his horse run. I want to
emphasise that this part of the Bill,
when it becomes the law of the land,
should be administered with care and
humanity by magistrates and by the
police. There must not be any harass-
ment of the public in the interests of
prevention of cruelty to animals.

I do not see why the word ‘animal’
should have been defined as ‘any
living creature’. I suppose this defini-
tion would include snakes, white ants,
wasps , bees, etc., and I also suppose
that it is cruel to inflict pain on these

v
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living creatures which are enemies of
muankind. I do not know whether the
gospel of the Buddha teaches us to
treat the scorpion and the serpant as
friends of mankind. I know that there
have been sages and saints who have
loved serpants and today also we see
snake charmers and yogis performing
tricks which delight the public and
which make the people think that
they are very holy men. All that has
to be stopped, I quite agree, but I do
not like this definition and I wish the
Committee had evolved a Dbetter
definition of the term ‘animal’. This
is a very very wide definition and it
would probably cover even the cells
which are in our body. Therefore,
Mr. Vice-Chairman, I am bound to
say that this clause too has not been
properly framed or properly phrased.

These are the reflections of a gene-
ral character which I felt I must
make on this Bill. I must not be
understood to say or to suggest that
we should not be humane in our treat-
ment of animals. I think it is right,
as the Prime Minister emphasised,
that we should develop a feeling of
compassion. The story of civilisation
is the story of the development of"
compassion. 1 think that is a prindi-
ple which all of us must learn but in
our endeavour to achieve the objec-
tive of a society in which animals
will be treated with humanity, we
must not forget the hard facts of our
life. We must not place animal
interest before human  welfare.
Human welfare requires that there
should be experiments on animals and
experiments on animals should be
allowed freely. That is my point and
from this point of view, I think the
Bill is far too sweeping in character
and it should be modified to some
extent in order to enable it to func-
tion in a manner which will be bene-
ficial both to the human race and the
animals.

Thank you.

Kagasaree KALELKAR (Nomi-
nated): Mr. Vice-Chairman, we musk
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recognise that mankind is not civilised
enough to recognise the right of
animals to live unmolested but at the
same time we should at least not
claim that we have any right to kill
them. 1 am referring to an amend-
ment wherein it is said that this Bill
should not interfere with the right of
the Muslims to kill animals. T would
recommend and plead with our
friends that instead of ‘right’ we
should use the word ‘practice’. We
vegetarians recognise the right of
animals to live. Therefore, please do
not expect us to recognise the right
of anybody to slaughter or ill-treat
any animal. We know that the prac-
tice of killing is there and we do not
ciaim any right to interfere with that
practice. That ought to be enough
for all concerned.

.

It is said that we must develop a
scientific spirit. No doubt we should.
But what is science? Is cruelty an
element of science? If we are anxious
to alleviate the sufferings of man, we
should, at the same time, be able to
alleviate the sufferings of animals also
and I do not think science would lose
if we renounced the practice of kill-
ing animals for medical research.
There can be various other ways in
which science could be developed. This
barbarous method of torturing animals
to gain some knowledge is unbecom-
ing of the dignity of human beings.
At the same time, since mankind has
been killing animals for food, I do
not see how we can prevent the
experiments on animals for enriching
knowledge. That is why I would allow
under very strict conditions experi-
ments on animals, but that must be
under the control of people who have
genuine respect for all life and res-
pect for the right to exist of animals
and not of those who feel otherwise.
Although vegetarians and those who
want to be kind to animals are in a
minority, in the world to-day, a strong
public opinion, substantial public
opinion, is gaining ground whereby
people recognise the right of animals
to live. [Even the great historian,
Toynbee, the other day appreciated
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the spirit of India which recognises
that the animals also belong to our
family and that they do deserve to
have some respect, some rights, at
our hands. So I would say that our
legislation in India should be fairly in
advance of other countries. All other
countries have their own legislation.
as regards prevention of cruelty to.
animals. We in India who have a
great heritage, a great past regarding
the love of animals, should have our
legislation in advance of the world
and not behind it. I recognise the
sentiments of the Muslims and I think
there should be some provision in the
Bill whereby we could allay the fears.
and suspicions of the Muslims chiefly
because the world must know that
because Muslims do not see eye to
eye with us we are making some pro-
vision and are not going far enough.
At the same time I would appeal to
the Muslim community that they must;
recognise that they are living in India,
a country which has made great
experiments and great tapasya in
recognition of sacredness of the life
of animals. We expect that once their
fears are removed, they would grow
with us and be loyal to the spirit of
India. Meanwhile the world must
know that we are struggling under
this great handicap, because, accord-
ing to the Iinterpretation of the
Muslims of India, Islam demands that
animals should be killed in a parti-
cular way by way of sacrifice. But
even there I would not say that we
recognise the right of the Muslims.
How can we recognise any right, when
we feel that it is all wrong? But if
they feel that their practice of Halal
is enjoined by -their religion, with a
sad heart we recognise the practice
and promise not to interfere with
that practice. Beyond that we cannot
go, the legislation ought not to go;
and I would resist any measure which
recognises any right of human beings
to kill animals. There can’t be any
such right.

Now, as regards cruelty to animals,
it is not the practice of only one
religion. People have been cruel; in
India, we have been extremely cruel
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to animals and some provision must
be made in law against overloading,
‘torturing etc, and I think the Bil],
as it has been presented to us, makes
good progress although I am not satis-
fied with the whole of it; I would
wish it to go a little further. What-
-ever it is, we should not, in the name
of rationalism or in the name of
:seience, be guilty of a conduct which
is inconsistent with the trend of Indian
«culture and heritage of Indian huma-
nity. We should be able to progress
to some extent, and not be a painful
surprise to the rest of the world. We
‘get letters from other parts of the
world asking, ‘why is it that India is
not going forward and not even going
-as far as we are going?’. So I think
we should think seriously and try to
"have better provisions in this Bill in
the interest of the animal world and
not circumscribe it. As far as the
provisions restricting the practice of
‘vivi-section are concerned, I think they
should be very very stringent. It is,
.only because we are allowing animals
to be killed for food, we cannot ask
.people not to kill animals for experi-
mentation. But all cruelty is unscien-
tific, irrational and also irreligious.
"Therefore |,

SHrr N. R, MALKANI (Nominated):
The animals killed for food are killed
immediately, instantaneously; not so
animals on which experiments are
‘made.

Kakasanes KALELKAR:
-know. 1

I do not

Surt N. R, MALKANI: As far as
possible, but not so animals on which
experiments are made. Sometimes it
-takes days and days to kill them.

Kakasangs KALELKAR: May soul
rebels against the killing of animals
no matter what way they are Kkilled,
instantaneously or not. All that I
would say is, since so much cruelty
is being practised and tolerated, the
cruelty practiced by the scientists
should be tolerated and we should
try to reduce it to the minimum. I
am afraid we cannot stop scientists
from making experiments on animals
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at this stage of our civilisation. But
we can prohibit the export of monkeys
and other animals for these experi-
ments. Let them do that in our
country under our supervision and
control.
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MSTEX TUTH QIEH HIT Hgwaa FelT qlas
q I Y & s I aAE} S AT FAA
FTA QA qww ¢ 5 ag agd e
&R W & oy g e ¥ ue
FEM {5 A9 37 JTAA FT TEL FAA

gfmdawm e Hag & o gFma
- T q1S qEArFS gT A1 fF A

[ RAJYA SABHA ]

4[] Hindi Transliteration.

to Animals Bill, 1959 2470

¥q ¥ faeTs SORTET BT W AR
T Wt wfeqare FET 1 ANEET
FT T 57 F3< 7415 & f ag qaewEl
Fr FAFT qX Y T AT & 1 %W
oz § 91 SR 419 98 § fF o
gHud O @1 Y awwen S gm
wgd AT & faars Sweer
FT THT | THY AGANH Tg WA
F41 5 watr & foafayr § 9T ST
o ¥ IgY ST gEET AR
terqz 7Y e T | 3w avg I
9% & &1 AT § W} earer g1 Agr
gfex gaat a%m g mam f& gEad
ITF A9 F fgars Navost FIG
97 ff S wRd) gEF  fod FIET
TqmA § Sagw § 1 oW
g ¥ WR HIq EL
T F ATHT Fg F I F oI
HHE qET qF AT ALY § T I9H aga
oY Toa wefaar da1 g A § | 6K
gEna & faars o wefwat da1 g
wiEmagug gigmgWar
T aifed f5 gard aref gEwa €
T T qE F FT TG qv FHH
TRATAT EHFHT I 997 &1 a7 7 &1 afheT
WATATT § T faeTs St SEEst
fFar s Sed g arEf o aga
T WA & FHAY & | g g9 Shied
Fgr & f& gw goemat & s<faam
wd § 91T 3T UgHTH &1, A &
F ZE ¥ TS ST WEEH FL EHQ
g A 97 & & |

Tt o g gEewE ¥ A
¥ gurd AT T g ar s SAaT
qAites aaw 3 wife 1 R A
QAT T F A7 gH wEEE w9 § %
gH SN agd & gEET ¥ kg STt
R AEaAT AT &t F7 9§ T4
oo fF v S% qig S Ay #1899
el &
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g 7% @ § fF Twr 38 Howw
T TY TONT A9 FAT § W I9d g
qT Y Y qREE AT FEAT A7 a8 T
B & AR g e 7R g
FA §, AFFT TH ATy ;T TH L
(TH) F aR & Ao Fg1 K T
T I HT THET gL T g3 ar gaAAra;
# 9gd o TAqwgHT 93T g S |
TR AT GATL AT F1 FIA FT & AV
Y T a7 39 faw ¥ F1€ &F WA
‘SR T 3w w oy fF o feegwi ®
FAT ATET ¢ | 9 ag g o aeemmat
T Fg fcAAT & ST | § IR
F@ig Fog gl s Ared #
FqF w7/ | |

st felem Tag (v w3w)
TOITEE AEI13T, 39 g8 qar
WG FT SATET 9T AGT AAT FTRAT
£ 1 A fad &1, AT I Fe &

¥4 § Tgd # 98 I A
fr v TR 9o uwew 9 & F
Faq A9 A F A7 a9 §, 79 Fg
AR frwe 1 98 wWar g | T e
e ¥ s fwar 9, a8 S &
e 989 & & @ famn s @ #ik
T 6T & T T THeg a § 14X
gga AT BT 97 W) i oy IwEr §
ZEAAT ITEAT § 5 39q S gw wrwn
FIAT A& § 98 FIIT &9 1T T8y
€ 1 &t fF & Fa fr o dFeg
79 g, 9 S &1 g), #fewr &7 &),
Toaw f g Oy avq § e Tan
qugred @ faa 9@ § fF 9y g
FEIT TGl AT & WX IAH ¥ & ;|
uF faw 31 =z faw & a9 & o
UF qIRATd & FT T qINT 4T
T qUF W AE AT g | fegmam A
- it 99 § 9T A9 & 7R 9 FaX
& AT 97 F9T W § A g 5
T g 9% I9T Fr afay g W

[ 2 MARCH 1960 ]
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Fhdzg 92 § | q1 o T ¥ 5
g3 #T T § 99 ;T TF F @
o T 79 7 78 A0 g A A}
FY 917 § AR § quear g £F ag Fwar
F gamw & WY g FY I §; W
FEAT F A FrEr EEF G F
& saTeT shfved 8 €19 8, e {CwH
a gew afiad & g9 § | A &7
JAATE F T &1 Y Fravfors qfeqaT
FAT Ifaq 7@ gaT T W Ag
Ty T TE g |

7 &Y, A1 a9 H & FEAT FAngar
g | oF a1 aww g # AW
ggiax fog AR qaaEEt #7 agd a
gs | 7w g fF fergal § 0 AR
Al § H FHEEE FEAT AEAT
qET 14T, 8T uF 9 Fqre W
¢ #T ag arfeartaat #1 & st fF
o7 FWAT F57 a6, o fd = F
oIS TF FEA TGAT gy § /< sy
fF o FTF T FAF & T FH FEAT
qeqr & | 1 S wefrat § fau A
aed 2 fF I g@ gfm & g
g fFr 9 A7 fega a7 6w
wefafaeead § 97 Feeae & g FII
qEAT I | qF T& aF Adew T
FT gaTd § S9a X Sfqaey awmET
gark fag Ifaq 4@ & 1 a1 3= 7w
I Fifeaq | oF W ¥ F=r fEoEw
gfgre oo 1 7w a0 § AR 77
T 2 A U7 & | HEiE ¥ S AfgET
FT w9 e ag &9 # gra Tt fFar
T FTAA & G T FA F FTC( GILOH
ag ga7 f& 2o & A fadat § wigan
gt | @1 afe W9 3w a1 g
FAHTW FL T SATIT 70 & | gH Fg
TFe a9Td & BFFT &9 g7 se oI A
RN feas g IS awar &7
T SIS TT g AT | TES =T ATAf
T AT, HITHT qr=Eeor EA
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[ faw fag]

F qE AT FEIA IGHT FHAHT FA
Ty & 1 Ay s 9% fees wgew
AT 2, 9 WEIRT F AT TAW F
¥ F3 T gar & | UF 7A Srav @ AL
O HTAT &, Jg7 gred ¥ fegoravaA
FA T TF AL g, A mHHe FrAT
arfgn fr oo Tsem & IO 8
oqrEq gl

FUEURIE ISR IR TC I S G
AAFIRFL 179 22 (T) Hag g
qY gt W Iargwr famr ar #iK 9wt
T WG GG GAT I § T 397
AT g | AW AT U R wed
JTAT § HIT 9 9 37 AT qaX g
g F A S9 AT F AT 2 |
v g1 ag A 9%, a1 9a% o v sae
U & aed, sheT afy ag Sawr agt
T & 7 afamw e ST =rard
FLA g T IAHT HiaRE gl 677 2,
STFI AT T TFAT 3 W g faw
FYE T T8 &)1 WA agy, gt 5 aret
FY qforTeT &Y § 987 99 ¥ ARl |y
Fwfrar 7T &1 & ) Y axg & afz A%
T | q FT FITAT & WL a8 HIAT 4T
SFAT g AT FHT ITH (=7 sy TS
£ | 99 g9 WX SHAT AR G a1 FE
477 G & grerT ¥ g7 g9 &
Traey ¥ S T I FT A gRT 99y
AR F1 qHAE R, SHFT REAE
T I F9 B FAT AT I
AR A9 I T0A TFS & F I F
qr feara 397 3% & A AL I
TE BN |

TEA AT F1 Fg FT A @eH F@T
g | 3EF A Fgl 9T W Fgr 91 HK
T T Sft F7 2T AR F | e 97
for St iz Y, S ST A A 2
Sul A @ g fre d@ew ¥
WTSHT AT S gar faay = § say

[ RAJYA SABHA 1]
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TgT WA FraT § wE IaF faw g
7% & 5 ux G99 ® Ty o smar g
arfs o F1 | & AU s 8= )
ag JUH! AT ATLAT g AT JAHT TIHT
TEHT FT AT (AT ¢ A1 a9 fawre
AN A YT IS & | Y FY I
AT ST & oSy & e f asdr ar &
mET A A A A 139 fqa &
IF! Tq G A AIAT afqd T@r g )
&1 e e ¥ fod 9 Sy s
ey § | frgd = 1 owmE g,
fora & mrget s faRnm R R
TIIFT WF Hqe= gRiT R Frad st
gl WIEH T39I, qg AT AT A8 &
AT A1 79T § 0F 3 A9 S
I1fgr IEF1 AFT FAT AT B

T @ AN &Y A FgA N AT/
AT HAT FT SATET 9A FET T |

{FA! TEIEEl AT (39T
W) : STEHTAE AT, WS A faare
77 g3 fadaw 5w ov 5 &« & fa=re
T9 T 8, gATL qTAT U aga TedT
T AT T G FAT & HIT 98 T2 3
FF Ao 9T § a7 9 | T A AT AT
gfteat & |0 @r ot g 1 gfewat
T TSI AT T AT BT TF AT Y AT
2 1 ST I F FA gu E, ST F AT
TF & THTL FT ATCHT TaTled &t wr 1
“oEt 3@ qANAQ M3 gAY, ITfwat
FT F99 € | T IRITAF g6 & I8 Fgar
grm fF Aqss W) 9 d[T § w9
Wg AGL §; FTw ST w1 frwiar aveeaT
& T I & Av=a uF & wre g, faey
AT & I g1 faw faw oy &
&y g | fag, afs o AR wAsm § w18
WT g, afs e v F% fagwar g ar
98 § I9F AR 43) g€ I A WET,
HT-TAT | TET AT FY TF Foriwar § wi
T 3 FW W T A0 3 FFr AT

gFar § F ag at oy & e & 1 0T qH-
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ATEAT F HYX ga [T Ft AT gegar 3
FAAT, TEF(T & TATL, TAT HI FLI
FT qgT & AgT g | AR T oA
frely ed ¥ ag FET B O—

The quality of mercy is twice blessed.
It blesseth him that gives and him
that takes.

T TP 9, 3w gfec @ Tar v S
AT § 98 TERAT F1 79 & fag
¥ { I IR &, ATF T 99
HeSIAH ATl § HIT ST 3T Gwyar v g,
S Y T AT 8, TEE g | 98 a8
g7 FaT § fr sed mar ot fF
AT Gafq g, JuF TR q AT HY
AT Freyor et < forad e desfa
TATg, EEAAT F IIM FAT5 B WK
qEAT @ 1 A, 39 3R ¥ qE@T q
st oast & fadew & formar e §
T A WG F AW TGET, AR
T AT &I AT 1| TF AL gfeehmor
¥ &9 g @A § a1 AT F1 AT 9
F Naw ¥ SART FAET § | AT 97
H 9ET | qg SEHT ARG I AW T
FAT §—IGHT WIS AT T g,
3gFT TR 1 a9ar §, I9F S AR
A F TOEAT FI AT & | A7A FT
TP F I FAIFR 8, TAGIGZ T
g 1 a1 ag gfeemor &t § g@d 90
gfewior Fgr S gwar § | S e
gfeesor 47 s qmA @1 SER!

w fifafees 3fesror ar awifa gftewior -

FT ST AT g, U7 MISETET JfeaFror
W g wFR § | A1 ST qWT greewI
) g9 faer F wrex 39 faw & fanfarsi
3 faem 1, vESe FA T, AW
51 § A I WY WTEAT 8, S KAl
gfeemon 1 faem F¢ 94 %, a8 7gd
I § WX IHT ST WY Aagd S|
g0 a1 gU W aRg Tl 5 5w At
gfeeRt #t faar #< 997 F wfafEa
181 RSD—4. '

to Animals Biil, 1959 2476

AR &g g Teat 29 fae & fawtarat
& qrad g1 & RR g 99 @
F Igiq HaarEd AT |

ug faer g AT SRR Jwr §
f& aqsr &1 w3y F I} wEifuF §,
ST 9T FT qF THC § ATA S9AW
F fau oReemze FT wdAT g AR
s fF &% g 7 39 gfesm @
dEifafatees amr = gfeesior Fgdr
g AR g&F A< 9T faq F faataray
T gEq gfeenw a mrefeafafees
a1 g2 3 @71 wae fam @)
Y WY uF FE qqaer q@gl | afwa
7F A R g A e A ¥ g
& fa=r &1 Y Se=w @@ W § ag
SeT 43 ¢ 7 ag =l & ara forw 6w
# Y A gt <Y frcwrar #71, fRar &
7T g1 STHRT AFA FT T4 FW |
SgFT AT 36 fa 51 92 g & 1 aufy
# gasd g 5 o8 93w & Te diftm
1 Ied g ;ifh @y gfeesw g7 .
difaa ar g smar & s few s w2
FrE a8 |ite @ Ny Sy
WTEAT § 98 TST IHY AEET FH F
e A g wr Remaag g e
T HTHSET 19 * 99 § S fad &
fratar & S°% g @ga surar &9 9
HX gafay S faa 19359 & 9@ 919
A g AT TE &Y 9TaT § | SIRw &
TR 9 # FIAT qG A6 F AT T8
g 1| S fF &% samr oyl & A
FREEAT F1, Foar F1 AR fadaan
FT I AT ST § SR AFAT § AT
g9 @y § fF a9 ¥ aer 67 gt eyl
% a1y fAdaar #71, %Q1 1 9T AT,
I § TR W F W I9 @ g
FY GEaT ¥ TEL ST ST qX GzTH
FT F9 ET &, OF faq § g aggut &
ay frar smar g afE et gesi
i a9 faa & favami &1 @@ -

L)
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gl grerifn g faer ax S wAE
TN AT I SAHT A ATHGT AT
fFar a1 | oF ST, OO0 AW
T greay 9 feur o § wik sud
gaamaT 147 g fF fog g9 § Ferar
F Jald WREl F q9 QAT &, e
A & foF T TATY FY @IEdT
B H 5 7 F a0 T I 8
QAT F a9 F F | Afww o
T fasr & =eaX 97 Bugy 1 gfad
FIA BT HIS TAQ AL (64T M7 1 AT &
FOF ST foF 49 g1 wegeq wEfAE,
qgT & TF 5P ¥ fqaar w3y o
g, FT, W FW1 & A gU § A
T 9% 39 & i 9u Far A e
¢ fowifa & & z@ v o 3w &
wrpe qfdeafaat & smE Augw
yoarft S s fe faeat ®, S
TS AT ga A § quA oA © §
@ TFR F1 fawrfe o #71 7 § afww
e WY T WFR FT FE TS /AT
¥ TR A GAT T A

ST, H 39 a1 B @HT T
T 2 5 99 ndT g9 AW A9 F
¥ A7 JOF AT GFS §, AF FAAD
O AT g9 § a1 ¥ Tog &
gR o fa maw 7 vy St &7 e
Fed €, wlean & SUs Fa §, gv
37 AfATw awfew qdH w1 Ag
WIAT § | ST 78 OF q9 § @EFA
qet T gA @ faa A ar @} &

e F e i 1 g dw &
WIS A9 /T F wR A diiaw gfee
q qeror axpal R W@ E 99 F 9w
W UF agd a9 Gifert § 3fFT 37 A
W Y O ga gfee ¥ ) [ o gwar

g ag a8 v 7 wqw & fag Sfaa

[ RAJYA SABHA ]
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2 fF ag wawn 3o faem & fod axpel
F 3@ I—HOA awAE feTd W%
T W awelrs 2 1§ quadt g
aRfwEr @ Ife @, dfoFar @ g
¥ ag w9 ¥ fag Fedy Y q@a &
AT @I, Igar gfassr ¥ A9
# a@ & 1 feg aft @ aaEgts
gfte & WY @y 9w, @ ag weT 93
fFFHR NI RBE RN
T & qT qgdy AT @Wra o s fa
g & 5 odet & afomreaey
T[T FT ger 92 AT Q4 98 9dqd
1o 78 0 O femars ¥ @ &
T 1 R #71 gA @& A
AT AT FE G T AT FFE G F R0
qrern g1 fre afio 9T g o
g q gar 3 & faeey § QY a@
W oAt &1 o & afRomaesy
g o Al feet oar @ &
IT ¥ O 3F g &Y Taw Ay A&
W W AR ITEHET W OFATT
giar & AT I97 @R I I
v fisx o Ao &Y FFaT & 1 o do
sy fRar amEr Ay FEe @
ST § A I9HE I@ET I g ar
AT OT G AT & 1 F/H AEAT
3w fF cEedde F oformw & S
wufaar frra @ & § T &1 oar

W, o ara 98 o @ o dmfae
wifs #x  S§* qformeEsy ar
wafia fready & o d@fas w=a-
g ST g & SEr g9 fre gmaw
aead ! gg @ dm 9y § &
Farfa® wfa O T &1 Wr g | a7
FE CHEY TFA AT AT G ) WS
Y g Y @ & 99w g fow afomse
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93 A1 9 § FA agr gt gad
framy [ sy & F oy feawrdy
¥ T & wifs faemw fw wfe =
oy s I aFar & 5
fedy fa fasm wwifs @ #70 ag
T 9N ANMAF T@ IhCOH 9 gy
f& $83 1 A AW F wF &
FFENT QAT L SF F FFAT § 1 @A
IF q9F T #1967 w7y 97 qiveror
FET TR FT 0 | 7 g5 fa=e §
e faamer sy fa & sgar ST @I &,
et gfee & A @ 1 W A g
AT w1 g faar ST § %R a9
TF U AT FEAI § AT
A IGHT FATN GER WA FT A &
ST far I w1 FE e @Gy
f fae aga agd wusT wwia F war
5] afvorm 9 gg= 9 & S wretas
WEIATa & 49 9, 747 F
Afeass 93 qlew FA ¥ sy o
freem o S@d  wE S Ay
frrorlt Sod ag 3 g A 18
@A g fr go few gg @ dufee
IAfq FT ATHT FAT§ | 7T G I
R AT "EaT #t faega <gaT
FL A | AT W AR A § WA=
frfar F oo, I v § 5 femr &
Ty HTEQT HT WIEAT, ATFFAT F7 WAV
®  Srer ST ar fawe e few
qIHEAr it g fad S, a6y
& T F JW | AT 98 T TR
g # AT @ g 0 gafed s,
w fow grv awfwi 9w Sfqeew
A & fad o A FA T gA
g IEFT A giew @ F g |
Tafr a3t = AR 39% g9 gfaed
WY W@ 1 & ofe g7 a1 a8 facga 3%
o 5 59 g Y awfaw s
g el o) /7 e see
FT §HEE AT =TT | F AT ToET MR
W T 5 @ w9 #oag W o«

[ 2 MARCH 1960 ]

et Afgm v ag g waeAfar
T o o fRw s ¥ aEdar
F gamar, P, F=v W@ o
aEc ¥ foaw fear s wh ow

¥ AR Ay OF aa% Frers ard )

foe & 77 a3 T 1 A da o ar
T%%EWWWWTGTH%I
™ AT WA, UF I A
ofraer afswre & graed § ol fgar
gAY § | gW U TERT FT HY
& ogag & fa=e @ & gy e
T, A I T I aF S @ v
TEIQUE & 9 ST AN, HfHT aq
FETET F e s ad & w9
AT 3 AT A AR G FIATAT [08AT
g fF ¥ goowr falg #7 am
2139 9% B TQ@RT TR FT A
f& o o oy afa o= &1 @or G
AT T | W T T T
g, TTM § {, TAEEHT 4 & WL 39
F g # qf afq, @ 1 AA
# oA e} |/ e oaw A
A & A @@ | 7 A 98 S
g fr o @t afw =gr T aTwreHr ®
W AT v gFar § A qRETenT &
I F Ty /Ay 57 g @, T
st (Interruption) WH AW
foa #g7 Qfvd, g7 o fa=re
THE F3A BT AR E 1 aY | a8 Fgev
ared! § 308 saar grearers faare
T TEY & HAT & 1 qW & AW qX
o9 WA 3w ¥ fo@ ST &1 A
X9 W & A oy arEe gfer &
foreft 2T 3 ¥ AT T A W
ag wrAAr g f ag o oy afw F
faemt & 77 T o W OF F9F &
I ATEAT ® AOAET F AT
Ao g1 foaaT oY 39 THF FY AT
ST gERT aR—aW & #W fgg ww

F AR F F T THAT §—I7AT o
gt ferg o afqw grm A
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A, & ag WY FgAr e g
feag foa e ssem mg g
gl & gfq s faqgar #1 aala &
@ & 39 AT 919, 39 §Fa+T § 39
faer grr faaen argfes wdegs famn
ST fed Ar ag wgt fear, g,
T I T R

S, @ s a7 o faw
Farary § gead) O 49 $8 &
E AT T gg A FgAr 9gm fF
™ foa ¥ 7 g NS &, T fawa &1
9e FgT I § W A TF g
gre< fawr & 1 ae #r Fra P, awfaat
qT e T HIT F3T FT F fad
St FAET &, F 97 9gq gRL NIE,
TGA R 9AW §, H 3 @ w1 wf-
FeA FGr g 1 A feh ag amedr §
fe Fm @ wu St A A7 ol 4077
&Y §, I T WY wEET qawy qr A |
S giele 5@ " § @ W 8§,
9 9 fo=e fopar saem anfes fora sgza
¥ 7g faa w@r T ¥ S aRAAEs
qu fFar smoaF
Dr. SerimATI SEETA PARMA-.

NAND: Mr. Vice-Chairman, I rise to
support this Bill generally.

Tre VICE-CHAIRMAN (PANDIT
S. S. N. TangHA): Please be brief.

Dr. SeErmmaTt SEETA PARMA.
NAND: Certainly I will be brief.
People who did not have an oppor-
tunity to speak when the Bill was
referred to the Joint Select Committee
will be shown some consideration, I

hope. Y |

Tre VICE-CHAIRMAN  (PaNpIT
S. S. N. TankHA): The time is limit-
ed.

Dr, SarmmaTt SEETA PARMA-
NAND: There is no time-limit for the
First Reading and for the Bill, the
time has not been limited by the

[ RAJYA SABHA ]
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Business Advisory Committee. May I
proceed without being reminded of
the time-limit? I will certainly try
to be as brief as possible.

Sir, I used the word ‘generally’
because 1n my opinion, there are
certain lacunz left in some of these
sub-clauses of the Bill to which I will
come later. I have been listening to
the debate on this Bill and watching
the trend that it is taking and I am
trying to understand myself in what
way this Bill can be considered to be
either against the Constitution or
against the sentiment of any religion.
We are in the twentieth century try-
ing to make our country a progressive
one, and we have to see to the needs
of science also. I would also point
out that those of us who object to
certain types of meat for eating
according to the way in which the
animal is slaughtered, as was refer-
red to by Dr. Sapru, would realise
that when we go to foreign countries,
we do not wait to see in what way
the animal is slaughtered. 1 suppose
that it was for that reason perhaps
that the reference was to the slaugh-
ter of the animal only on a particular
day—it may be Bakrid or some other
day of the Hindus. The Hindus have
not tried to put forward here that
particular point of view, but maybe,
there are some outside this House who
may have that point of view. But I
would ask such people who are objec-
tors on the grounds, maybe, of con-
science or maybe as respectors of all
the practices in the name of religion,
whether they would permit human
sacrifice in the case of canni-
bals, because it has been the
practice of cannibals, cannibalism is
not a religion. May be. But their
practices are as dear to them as some
other practices are dear to others. We
have cannibals in the Andamans.
They are away from us and we are
unable to see them or hear their
voice. But, Sir, that does not mean
that today when science and also
humanity tell us that we have to show
a humane attitude towards animals,
we should just try to see how it con-
forms to certain age-old practices. I
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would also ask such people who
object whether they are aware that
in olden days there were certain
tenets and principles accepted which
were associated with religion also.
¥For instance, it was believed that the
earth was static. Later on, science
revealed that the earth was not
static, it was moving, and it has now
become a principle with their religion.
It was part and parcel of many
religions including Christianity to
believe that the earth was static and
that it was not moving. Why I am
giving this instance is, I say that a
scientific approach has to be made
and a scientific approach should teach
us that the human society is not
static, it is dynamic, and therefore we
have to see—and teach those of our
fellow-beings or countrymen who do
not understand this—that these points
are considered and that we cannot
stick to the old ideas about, these
things.

Sir, while I was listening to the
debate, I have not been able to under-
stand—and it is my ignorance, I con-
fess, that I have not tried to find it
out—what this particular merit is
about what is called halal, the way
in which it is done, why it is done
and why a particular religion does
say that it should be so. I would also
ask those people who quote any parti-
cular practice of a religion being
sacrosanct, whether they have shut
their eyes to the conditions of the
world outside where people of their
community—I am referring here in
this particular instance to the Muslim
community—have adopted practices
which perhaps in this country even
today they would say that they would
not allow in the name of their religion,
Sir, where people are self-governing,
they want to become part of one
world with fast shrinking distances
and become one world community,
and they try to forget all these old
ideas and keep only those practices
.of the religion as unchanged which
are concerned with the eleva-
tion of the soul and the en-
nobling of the society. The
previous speaker stopped by

that both human beings

3 pM.

saying

[ 2 MARCH 1960 ]
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and animals had their feelings but
perhaps one was not able to express
them and he pointed out this differ-
ence. I would say that the main diffe-
rence is that animals have no parlia-
ments; they have not got the power
to express themselves and so they
cannot come forward and make
demands about them. So from all
these points of view, I would like to
appeal to all people who think that
this Bill is something new—which, in
fact, is more or less an amending
Bill, because there was such a Bill
about seventy years ago—to say that
this Bill is not something so revolu-
tionary, as they think, and that it
encroaches on the rights of any com-
munity and even among the Hindus
there are certain sects who set a great
deal of value on sacrifices and I
appeal to them that they should also
look at and modify those old prac-
tices from the point of view of the
interest of the larger community I
should say, of animals, because they
are even a larger community "than the
human beings who inhabit India and
the world.

Now, as the time at my disposal is
very limited—as you rightly pointed
out—I shall hurriedly try to refer to
some of the clauses where I think
further attention is required. I refer
to the definition of ‘animal’ in clause
2, and with reference to the context
of other definitions that follow, I
would ask whether fish and chicken
are included in them. Then the
method in which they are killed is
not at all considered, and if we try
to stretch these definitions, we would
have to consider the horrible manner
in which the chickens are killed by
the cooks, in every house, practically
every day. Then we should take into
consideration the way in which fish
are taken out of tanks in Bengal and
in Travancore-Cochin, taken fresh,
just like fresh vegetables from the
gardens, how they are taken out of
water and then made to suffer on
land, and we do not know—because
fish cannot speak—to what torture
they are subjected. We can only
imagine, when fish are taken out of
water, what sufferings they. will
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undergo, and how they will feel when
they are thus tortured. Now, Sir, I
do not know what innumerable per-
sonnel we will require and how we
will be able to bring all those people
to book who cause unnecessary pain
and suffering to these animals, within
the purview of this law. It should
not mean only animals which are large
in size, like the goat, and it may be
that guinea-pigs, etc. need not be
shown the same consideratio; as is
shown in sub-clause 11(1)(d) where,
} think, the reference is to monkeys,
and the sub-clause reads;:—

“conveys or carries, whether in
or upon any vehicle or not, any
animal in such a manner or posi-
tion as to subject it to unnecessary
pain or suffering;”

1 have in mind the way in which the
other animals—not monkeys only that
might be carried in crates when taken
trom place to place—at other places
might be treated, for example, the
guinea-pigs in the scientific chairs.
and the other things, the rabbit, or
even smaller animals, as was said the
cockrloaches and others. Well, they
are not considered here as being of
any consequence. If we are going to
pase this Bill on the Buddhist princi-
ple or on the principle of ahimsa, 1
suppose we will have to go even to
the extent of flies and stop the use of
fly-killers used to kill them. But that
will lead to some absurd unrealities
and so I would not go into that, but
1 do feel that here, as a result of
some of the things 1 would point out
it may be necessary to consider whe-
ther that clause 29 will not have to
be deleted, not because of what the
‘other people say, that it would lead
to harassment. As regards the method
of killing 1 made enguiries during
recess periods and came to know that
the back skin of the neck was lefi 1n
tact which, in fact, happens to be the
portion, in my opinion,—1 am not a
medical woman—which, because of
that, keeps the sense and econscious-
pess of the animal yet alive and in
a ftormented condition. It would be
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the case with anybody when the back
portion of the neck is also not severed.
To leave it like that, I am told, is
what is called halal. For that reason,
Sir, because of these anomalies, per-
haps the Minister may have to bring
in an amendment himself later on.
How far it would be consistent to
keep clause 29, in view of certain
anomalies with regard to this clause,
especially when we are not able to
see that chickens are not killed in a
manner that a portion of the neck is
left uncut or half-twisted by the cooks
in every home, I cannot say.

Then, Sir, with regard to ‘street’
defined in clause 2, I would like to
read out what has been included here
and 1 think it makes the definition
very impractical and also widens the
scope of the Bill; it would make it
difficult to be implemented. The
definition says:—

“‘Street’ includes any way, road,
lane, square, court, alley, passage
or open space, whether a thorough-
fare or not, to which the public
have access.”

I would like to ask, Sir, how it would
be possible to implement this in
villages, how to say whether a stray
animal is in a lane or in open space
or in a passage, and for that reason,
though it is a very good provision,
that should be there for municipal
towns. It would be better to restrict
this particular definition of ‘street’ to
municipal towns, so that implementa-
tion of the Act is made easy.

Then with regard to clause 5, to
begin with 1 would like to point out
that according to the usual practice in
the ratio of representation allotted to
the two Houses of Parliament—it is
six mentioned in the sub-clause—the
number should be really five, giving
three to the Lok Sabha and two to
this House. Otherwise, as is the pro-
vision now, it will disturb the usual
ratio of representation between the
two Houses, because the number of
Members also i# in that proportion,
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Now 1 come to page 8, to sub-clause
ig) and (h) of clause 11, and they
read:—

“being the owner, neglects to
exercise or cause to be exercised
reasonably any dog or other animal
habitually chained up or kept in
close confinement; or

being the owner of any captive
animal, fails to provide such animal
with sufficient food, drink or
shelter;”

Well, these are very good clauses, but
I do feel that not only would it be
difficult to get these clauses imple-
mented but they may be taken as
grounds for causing” harassment to
people who perhaps may not really
own that animal and it might be
shown that they owned it, and there
is really no yard-stick by which to
decide whether that animal was given
sufficient food, drink or shelter, or
not These provisions particularly
would apply and would do a lot of
good to big towns, to congested cities
Tlike Bombay or Calcutta, but as far
as that goes, that is something very
good in this Bill, because at the rail-
way stations and hospitals we find
today so many animals let loose, and
dogs and very often goats are roaming
about the place, and the rabid dogs
are a great danger to human life, and
because this provision is there, if the
owners could be traced, they should
be taken to task. But again here 1
feel it would be necessary to confine
the operation of this clause also to
mofussil towne.

Then 1 take up sub-clause (p) on
page 10 and that is with regard to
somebody using a sharp point for an
animal and the sub-clause reads:.—

“uses upon any animal any appli-
ance with a sharp point except for
medical purposes;”

1 think that the object is to see that
such prick-pointed sticks are not used
for driving cattle or horses, etc., and
-for ihm! reason I feel it is necessarv
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to add the words, ‘for goading them
for better performance’. My point is
that you should clarify the point and
make it easy for implementation.

1 now come to clause 17, sub-clauses
(d) and (e).

Now, sub-clause (2)(e) of clause 17
<aySsi—

“that experiments on larger
animals are avoided when it is
possible to achieve the same results
by experiments upon small labora-
tory animals like guinea-pigs, rabbits
and rats;”

Sir, only guinea-pigs, rabbits and rats
are mentioned here, but smaller
creatures like cockroaches, etc. are not
mentioned. Therefore, I am mention-
ing that.

As you rung the bell, I would not
take much more time of the House.

Tae VICE-CHAIRMAN (PANDIT
S. S. N. TankHAa): The hon. Member
has already taken 15 minutes.

Dr. SHrRrmaTI SEETA PARMA-
NAND: That is why I am finishing in
one minute.

Sir, with regard to the contested
clause 29, relating to ‘the possession
of the skin of any animal with any
part of the skin of the head attached
thereto’, I would suggest that it would
be better to apply this clause to
mofussil towns, and make modern
medicines, which insensitivise animals
available for the slaughter houses. If -
such  medicines are provided to
slaughter houses, Muslims shoyld have
no objectiqn.

With regard to infirmaries and other.
things, I would like to point out that
as long ago as twenty years, a Forest
Committee was appointed in Madhya
Pradesh which recommended the pro-
vision of sanctuaries mnot only for
unwanted cattle but for cattle during
{ their dry period. But even in that
State, which has so many foresis, it
' has not been possible to put that
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recommendaticn into practice. While
there are no Iinfirmaries even for
human beings to take care of the aged
and the destitute, I do not know how
far it will be a practicable proposition
to hope to have infirmaries for cattle.
But, if we can do that, certainly we
should have them. But it is no use
putting down things in our legislation
which we will not be able to fulfil.
We should first see that we are able
to establish some homes for the
children and infirmaries for human
beings and then think of providing
infirmaries for animals.

Tue VICE-CHAIRMAN (PANDIT
S. S. N. Tangkna): Shrimati Rama-
murti. Only five minufes please.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): What can 1
say in five minutes?

Sir, this Bill has the very fine and
jaudable objective of preventing
cruelty and maltreatment to animals.
In this land, where Ahimsa has been
the doctrine from time immemorial,
where Dharmaraja Yudhistara would
not enter the portals of Heaven
because a dog was not allowed to
follow him, we need not say that
people are not humane to animals or
they, all of them, are unnecessarily
cruel to animals. While supporting
the humane objective underlying the
Bill, I would say that there are various
clauses, like clause 11, sub-sections
(a), (b), (f) and (k), as my friends
have already pointed out, which are
very vague and which would lead to
mischievous interpretation by neigh-
bours and bullies who will bring in
complaints against poor, innocent
farmers because they happen to drive
with a stick a bullock into their field
and plough, or against persons who are
keeping pets but might have tied the
dog for a little longer. It will lead
to all kinds of personal complaints as
Jetween people and people. That is
my fear. Police and mischievous
neighbours may abuse this to harass
icnocent farmers and people.
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Sir, there are so many clauses, as
has been pointed out—time does nos
permit me—relating to beating up of
animals, overloading an animal, prick-
ing an animal with sharp points and
various other clauses that have to be
modified if this Bill is to be enforced.

With regard to the interpretation of
the very first clause—which has also
been touched by my friends—you will .
have to find out some other suitable
definition of the word ‘animal’. Here
‘animal’ means, under clause 2(a) page
3, ‘any living creature other than a
human being’. It looks almost ridi-
culous to include all living beings, -
right from the worm, the bug, the
mosquito, the silver fish and other
worms that destroy your clothes to
the white ants that destroy your furni-
ture, and all kinds of insects that we
have been campaigning against in the
medical field, where we say that these
insects are carriers of disease, against
which laboratories not only in this
country but all over the world have
launched a campaign, and grea$
scientists have carried out experimenis
even at the risk of their lives for the
advancement of medical science to
promote the welfare of human lives,
to promote health and hygiene and
medical advancement in the society.
Now, according to this definition,
animal means all animals other than
human beings. Sir, if a cobra comes
along and stands before me, well,
what shall I do? Of course, from the
religious point of view we do not kill
a cobra. We do not believe in ‘Either
I kill thee or thou kill me’. If a fire-
ant bites me, I would ask the honour-
able House, would they pick up the
ant very neatly and very carefully
and tell it, ‘I am very kind to you,
ant. Please go your own way’ and
let it go. If a mosquito stings you,
what is your reaction, I ask. You
should define where humanity has te
be shown. You must provide a defini-
tion that you eliminate these insects
and other categories that are being
killed and will be killed whether this
Bill is there or not.

N
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There was a Matron in our hostel
Please excuse me for relating this
story. She was a follower of Mahatma
Gandhi. When a scorpion appeared
in the hostel, she picked it up with
an iron tong. I asked, ‘Where are you
carrying it?’ She said, ‘I would not
kill it; I shall put it in the neigh-
bour’s garden.’ This is Dharma!

So I would request the hon. Minis-
ter to devise some way of modigfying
that definition, and also of modifying
other clauses where our friends have
pointed out some vagueness, and to
frame it in such a manner as to make
'this very laudable objective of pre-
vention of cruelty to animals practi-
cable.

-

Sir, with regard to the appointment
of the Welfare Board—clause 4—from
among the Members of this House as
well as the other House, I would sug-
gest that if the Welfare Board is
appointed, women should be on it in a
proper proportion. -

The other important clause that I
object to is clause 15 on page 12 which
envisages the appointment of a com-
mittee to supervise experiments in
scientific laboratories, experiments
conducted by technical experts who
have the love for science and the zeal
for promoting the well-being of the
society. My sisters have pleaded for
the rights of animals. Now I plead
for the rights of scientists to promote
the well-being of the society. It will
be an infringement of the rights of
these scientists and young student:s
who are enthusiastic about experi-
ments in order to help the society. It
will be a disservice to education and
an infringement of their rights if this
Committee were to go and supervise.
Clause 18 says:—

“For the purpose of ensuring that
the rules made by it are being com-
plied with, the Committee may
authorise any of its officers or any
other person in writing to inspect
any institution or place where
experiments are being carried on

-
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and report to it as a result of such
inspection, and any officer or persom
80 authorised may—

(a) enter at any time considered
reasonable by him and inspeet
any institution or place in which

experiments on animalg are being
carried on;”

Sir, an experiment means a controlled
atmosphere. Even when we make
psychological experiments on children,
we see that even leaves do not shake.
That sort of atmosphere is required
for experiments. But, according to
this clause, you are authorising a lay
body, not of technicians, but of officialg
and non-officials—and I do not know
how many politicians; I do not cast
any reflection—who might mnot have
been experts in any field, to go and
very pompously march into a laboray
tory and ask, ‘Are you conducting the
experiment according to these regula-
tions?’ I say, what has happened to
this country? With all the earnest-
ness in me, with all my zeal for the
promotion of all that is best in the
field of science and research depart-
ments including the research in cancer
that we are carrying on in Madras, I
would appeal to the Minister to knock
out this clause from this Bill. He
should see that the vague clauses are
modified, the definition is also modi-
fied to bring some meaning into this
Bill. In a general way, to prevent
cruelty to animals is a very fine objec-
tive, but to guarantee humane treat-
ment towards animals and to all living
beings need not be preached through
this Bill to the detriment of progress
of science for human well-being, Tt
has been in the heart of the whole
culture of this nation. Therefore, I
would request you to make this B111
practicable. Thank you.

SarmvaT RUKMINI /DEVI ARUN-
DALE (Nominated): Sir, I was expect-
ing to speak at 3 o'clock. I was told
that T would be given half-an-hour.
When do I have to finish?

T VICE-CHAIRMAN
S. S. N. TANKHA):
your time.

(PANDI?
You can take
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SarimaTi RUKMINI DEVI ABUN-
DALE: Sir, I have been listening with
very great interest to all that has been
said. Before I speak, I would like,
first of zll, to say that it gives a very
gratifying feeling to me that the Bill
that 1 brought in 1954 before Parlia-
ment should have at last come to
fruition to...7 and I teel—even though
the Bill is not by any means what I
wanied, still—that due consideration
has been given and some great
improvement has, as a result, been
planned in this measure. 1 certainly
have to thank all our Food and Agri-
culture Ministers from Mr. Kidwai
.down to our present Minister and, of
course, our Prime Minister who have
all shown great sympathy and interest
in this work. I am unable to under-
stand when anybody says ‘We in India
-do not need to be told what is Ahimsa,
we do not need to be told what 1s
kindness’. They say all thig and yel
they are not able to support fully a
Bil} like this. It seems to me, how-
ever much we may be proud of our
ancient traditions and background,
today we cannot be proud of India as
i is, at least not the educated India.
We can as easily be ashamed of this
India that is not eagerly and happily
willing to bring forward a Bill that
will help the animal world which we
have always considered as part of our
own life. From ancient days, great
teachers like Mahavira, Lord Buddha
and others have taught reverence for
all life and in this they included the
animal kingdom. Compassion has
been the chiet quality of every religion
alhough today some people seem to
have to defend religion. And how
do they defend it? Instead of defend-
ing religious practice by saying that
-animals must be protected, they
defend it by saying that animals must
‘be sacrificed. It ig absolutely the
-opposite of what I should have even
Imagined of the mport of religious
precept. To me this is indeed a great
surprise. 1 must here agree with what
had been said yesterday with feeling
by Prof. Malkani. We are not treat-
ing the subject as we really should.
“Throughout the year, all the 365 days,
we are bringing forward Bills for the

[
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welfare of humanity and yet when
the one Bill that we are bringing for-
ward for helping animals comes, some-
one says, ‘why not human beings first?
Let us be kind to human beings first
and we shall be kind to the animals
afterwards.’ Let me ask this: Are we
really kind to human beings? Even
from the very people who say so I
would like to know how much com-
passion, how much love they show
towards human beings, to the poor
people. They talk about poor people
more as a political slogan than as a
result of real compassion. It is not
possible to compartmentalise our hearts
and say ‘I am compassionate to man
today and I will be compassionate to
animals tomorrow.” If you have com-
passion, you have compassion for all,
and this includes human beings. It is
not a question of choice between a
human or an animal. It is a question
of human beings and animals. This
is what we have to realize. I wish
people had feeling for this subject. I
am sorry to say that in so many dis-
cussions, especially when we had cer-
tain resolutions on the export of
monkeys and so on, I know of people
laughing and laughing all the time as
if such a resolution was something
ridiculous. Are we not tired of laugh-
ing on so serious a matter? You
think it is ridiculous. How can it be
ridiculous when there is so much
suffering to so many creatures? Do
we kmow and do we go anywhere
near them? Are we in contact with
them? Do we look after them when
they suffer? If we still love them,
then we are sure to feel for them
also. It is a sad thing that this should
be so. Kakasaheb Kalelkar said one
thing which is of great importance,
that if we have a law in this country,
it must be better than any law in any
country in the world. Surely, if we
are so proud of our country—we tell
everybody how marvellous is our
culture—1let us prove the beauty of our
culture today. Culture is not mere
dancing on the stage or singing or
producing performances. Its result is
not even the sending of cultural
missions sbroad. Culture is the way

thai we feel and the wayv that we act
- . O
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towards every creature that suffers
and it is only when we feel for them,
we can say that this is the land of
Asoka, whose emblem we are using.
It is perhaps very difficult for the
Minister to bring in a law as I want
or even as he wants because already
I see how there are divisions of
opinion which pull him in different
directions. This only goes to prove
that democracy can definitely be
wrong., A wise dictatorship is perhaps
even better and 1t was proved by
Asoka when, throughout the State, in
every single monument, he wrote that
he would take care of animals as well
as of human beings.

Members have been speaking a
great deal about animal sacrifice.
Well, the Animal Welfare Board, even
the propaganda which the proposed
Animal Welfare Board may do against
sacrifice, which really means only
eduecation, people think is wrong. They
say it is wrong even to educate people
to give up animal sacrifice. They say
it imterferes with religion. We have
interfered with religion already in
many ways. We have passed marriage
acts whereby we have removed child
marriages which were prescribed by
religion. We have interfered with
religion by removing Sati. Suppose,
it 1 may say so, our Muslim friends
gay-—of course it is only a supposition
——that according to their religion they
should allow Sati, are we as a State
going to allow it? The Hindus also
sacrifice animals. The Hindus do not
wamni io prevent preopaganda and stop-
ping that which is immoral and when
we speak of our Conmstitution, we must
also think of what is repugnant to
public morality. Should net our
children learn to live better than we
are living? Should not they learn to
be more compassionate than we are?
It children are going to watch all this
kind of sacrifice, T think it will be
demaralising to our country. This is
my opinion; of course, I give full res-
pect 10 anybody who gives his own
opinion with all his conviction; I res-
pect everybody's view, but this is my
view and T certainly say that to allow
sacrifice is unlorvunste. Of course, I
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know that India is now wmore and
more ready to abolish animal sacrifice.
I can prove this because four States
in India—Madras, Andhra, Kerala and
Mysore—have prohibited animal sacri-
fice in temples and in the vicinity of
temples. Have these States inter-
fered with the Constitution?

Surr N. R. MALKANI: And success-
ful.

SuriMATI RUKMINI DEVI ARUN-
DALE: They have not considered 1t as
interference with our Constitution. So
they have done it. Not only this. I
would say that if this clause is
removed from the objects of the
Animal Welfare Board, I shall con-
sider it as interference with the Hindu
religion. We can consider it as inter-
ference because I would like to
educate people. I would also say, this
education of our people can never do
any harm to the Muslims because the
Muslims are much more loyal to their
religious practices than perhaps we
are.

1 do not think they are going to
be affected by this propaganda at
all. The propaganda 1is in a gene-
ral way and people can take it as
they like and they can apply it to
themselves or not,

Then comes the question of halal
and clause 29; I am not going to
discuss it in detail because Pandit
Kunzru has already explained the
entire problem. An amendment is
to be moved and our Minister has
already said that he is considering
accepting that amendment in which
case there will be no worry for the
Muslims at all. That being so, I do
not see why we should waste so
much of time talking about that as-
pect of the matter.

1 would like to say this with re-
gard to medical experiments. Even
here, I am unable to understand the
criticism. The thing that we have
provided in the Bill is about the
minimum that we can possibly do.
As a law it is absolutely the mini-
mum. I entirely agree with Raj-
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kumari Amrit Kaur when she says,
*way shouid smaill animals be ex-
pecimented upon’. 1 entirely agrec;
1 wowd like that clause to be re-
moved so that no animals are ex-
perimented upon. Of course, that is
not what she meant but I take it
that way. She has been Health
Minister and 1t was during her time
as Health Minister that this Com-
mittee functioned. There was a re-
presentative of her Minisiry, a very
very strong representative. We had
eminent doctor, Dr. Gilder, in
that Committee. Then we had Dr.
Kaura representing the Veterina-
rians. All the three of them agreed
on this point and they said that
they would accept this proposition as
we have put in the draft Bill. Still
more, I would like to point out that
this particular clause exists in the
Australian law and in the English
law and it has not interfered with
science and the development of
scientific research. People may say
that such practices do not exist in
India, that in our laboratories the
animals are kept so humanely, that
they are kept in air-conditioned rooms
and so on. It is just like saying to
B man before he goes to the guillo-
tine, ‘What a lovely and beautiful
bedroom has been given to you?

‘Tomorrow you may go up the guil-

lotine but today you are living in a
beautiful room.” Well, they are keep-
ing the prisoner most carefully. It
amounts only to that. I have seen

the laboratories and I have seen
how these animals are kept im-
prisoned in small cages. When I

see that, I feel that there is no com-
passion for the animals at all. They
say that the animals are very well
kept and that they are very well
looked after, but what for? It is not
because they love the animals but
because they cannot experiment on
unhealthy animals. If they can, I
suppose they would like to save the
lot of money that is being spent on
taking care of these animals. I have
asked questions in those places. Take
these rabbits. They keep them and
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they go on experimenting with them.
They go on diawing bjood from them
and 1nject them with ail kinds of
disease-bearing virus. When I asked
them as to what happens fo the
rabbits afterwards, they said, ‘Oh?.
It was a surprise to them; they have
never thougnt of ibat question be-
fore. The reply invariably is, ‘Oh,
we just sell them. Dispose of them'.
If you love your animal and Yyou
become fond of it, you just do not
dispose of it without knowing any-
thing as to what will happen to it
afterwards, That is exactly what is
happening in these places. I have
seen and I have seen enough and I
am more and more convinced that
the idea of experimentation on ani-
mals is fundamentally and basically
wrong. It is morally wrong. They
say that we are gaing to benefit by
this but what for? Is it for improv-
ing our lives so that we may become
healthy? Do we become healthy
only by taking medicines? As has
been pointed out earlier, there are
many ways of becoming healthy so
far as the mind, soul and body are
cancerned. You may certainly im-
prove the body by these injections,
although I have my doubts, but there
are other ways by which you can im-
prove your body Dbetter. By this
way, you are only killing your soul
and if you are going to kill
your soul, what is the |use
of living? What is the use of pro-
longing life? Ultimately, are 7you
going to save life? You are not
going to save life by taking an in-
jection for curing jllness, Thank God
we have not come to that stage of
being able to stop death; otherwise °
we shall live for ever and ever and
be a burden probably to our civi-
lisation as well. Let us hope that
the future generation, the younger
generation, will be better than we
are. I feel that experimentation Is
definitely wrong. Though it is wrong
and I definitely say so, I know posi-
tively that all that I want cannot be
achieved; I know I cannot achieve
all but I do hope that we can achieve
at least the abolition of cruelty,
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eruelty in the extreme. You may
say that such cruelties do not exist
i India but do not forget two things.
We are the biggest imitators of any-
*hing that goes on in the West, We
still have a great admiration for
wnatever happens in the West and
that is why we are anxious to have
scientific development. Now, scienti-
fic developmen:! 1 our country is
going to be a very big thing and,
therefore, it is a very dangerous
thing also unless side by side the
1deals of compassion, deep feeling
and reverence—these great ideals—
are brought before us. Otherwise,
we shall become cruel. I am quite
sure of this because we are so imi-
tative and our feelings are getting
gradually killed out. We shall deii-
nitely import all those experiments
from the foreign countries. It has
been said by many people, and
Pandit Kunzru also mentioned it, that
every animal should be anaesthetised
before operation, I would like to say
that operation is not the only form of
experimentation; experiments are car-
ried on along so many lines. The
biggest kind of experimentation is in
the drug industry. Certainly here
large vested interests are concerned.
Doctors may perform operations and
they may discover the use of serum
but the people who sell such serura
are deeply interested and there
should be very definite control on
such people. Why should experi-
ments be repeated? Why should
they be performed again and again
as they are being done. Prof, Malkant
talked of the dogs and said that they
are treated better in the Western
countries, Here they are very badly
ang terribly treated. They are tortur-
ed and they become unwanted ani-
mals because they get rabies. I know
ihat there is no alternative but to
destroy them but if you are going
to kill them, can’t you at least kill
them quickly, can’t you kill them
with mercy? We always talk of death
without suffering so far as human
beings are concerned; death without
suffering is a blessing for

.everybody wishes but can we not
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give that blessing to the animals? We
should not kill them but if they have
at all to be killed, then let it be done
quickly, let it not be a long-drawn
out torture. There are very many
cruelties in this country. Prof. Mal-
kani said that the dogs are well look-
ed after in the Western countries, It
may be true that the pets are very
well looked after but the pets are
being stolen and sent to the labora-
tories for most terrible tortures and
cruelties. Dogs, cats and many other
animals come within this category. I
regret to say—this will be a shock
to some of my friends, I am sure—-
that in America it has now been
made possible for even the S.P.C.A.
officially to hand over stray animals
to the laboratories.

[Mr. DepuTy CHAIRMAN in the Chair]

The humane workers there are
shocked and they are protesting
against it. These things are happen-
ing now and more scientific devclop-
ment will lead perhaps—I hope not in
this country—to children, to ‘young
people experimenting, I read sume-
thing the other day and I would like
to quote it here and that is regarding
‘Experiments made by the American
children’. Paul Harvey, National
Radio Television News Commentator
broadcast the following comments in
December, 1958, in America:

“A helpless kitten was cut open
in a high school biology class last
month, It was obviously inade-
quately anaesthetised. The insiruc-
tor defended this experiment with
these words: ‘We have got to de-
velop scientists, In Russia they do
these things in Grammar Schools’.”

In fact, they feel that they are not so
advanced as Russia in this particular
respect.

“In 1955 we published accounts
describing how Middle School
children observed the onset of
blindness in animals which have
been delibera‘ely deprived of pro-
per nourishment. Frequently death
ensued. The children were gn-
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couraged to carry out animal ex-
periments in the privacy of their
homes.”

So this is where science has brought
us. We talk about religion. But we
are not as retigious-minded today as
we are scientific-minded. People say
all scientisigs are kind. Before our
Commi.tee many scientists gave evid-
ence and they said that all scientists
were kind, that there was no cruelty
in science and if there was cruelly,
then it was not science. That is what
they were all the time saying. And
yet there are among scientists many
who think otherwise. One of them,
a very great doctor in America, Dr.
Henry Bigelow, says this, I would
like to quote him, for he says it much
better than I myself can. He says:

“The torture of helpless animals,
more terrible by reason of its re-
finement and the effort to prolong
it than burning at the stake, which
is brief, is now being carried on
in all civilized nations, not in the
name of religion, but of science.
There can be no doubt that in this
relation, there exists a case of
cruelty to animals far transcending
in its refinement and in its hor-
ror anything that has been known
in the history of nations.”

That is what a doctor who is him-
self not specially a humanitarian. has
expressed. So you can see how opi-
nion in other parts of the world
which we respect so much, is slowly
growing towards humanitarianism,
while in our country it is getting less
and less. This follows the pattern of
8o many other things, like vegeta-
rianism which is growing in the
Western countries and is growing less
and less in our own country.

I would like to say that this Bill
does not go far enough. I want peo-
ple to know that. Take the killing
of pigs, for example. Somebody men-
tioned it. I hope everybody who
eats something would realise what
he is eating. 1 am sorry to say that
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even in some of the Delhi notels
chickens are boiled alive, I know how
the pig is treated most cruelly. The
pig is the one animal which is born
not only for a cruel death, not only
for the diet of man but it is born
exclusively to be tortured. They are
burnt alive. They are flogged. They
are poked with hot iron rods and
they are beaten to death. I do n*
want to go into all those gruesome
details.

It was said, I think by Mr. Jaswant
Singh, that in animal sacrifice there
was no cruelty, except the killing.
That is not true. There are many
varieties of cruelties. I"am in a posi-
tion to say and I know because I
have had some experience in this
particular work also, There are many
other things which should be prohi-
bited. What about hunting?

Rarxkumarr AMRIT KAUR: What
about the silkworm which is killed te
make silk? -

SHrRiMATI RUKMINI DEVI ARUN-
DALE: Excuse me, the hon. Member
is making a big mistake, for I am
particular to buy only ahimsa <ilk.

Rasrumart AMRIT KAUR: What
about the other ordinary silk?

SHrRiMATT RUKMINI DEVI ARUN-
DALE: I think silk should he definite-
ly abolished. I am only experimenting
with ahimsg silk. I am no perfect
example. I wear leather shoes, il i#
true. I should not wear even the by-
product of the slaughter house. Bus
less and less I am doing it. As Asoke
said, ‘Less and less animalg are killed
in my palace for food,’ less and less
in my life I shall kill animals for my
own personal pleasure, That is defi-
nitely true.

Let me finish by saying that two or
three important clauses have not been
included here. Take hunting. We have
allowed hunting. Yesterday Mr. Jas-
want Singh was saying that it was
chivalrous, it was manly, it was
wonderful sport. But that is all for
the benefit and pleasure of man and
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we do not think of the animal at all.
You chase the animal while you are
fully protected with a gun, on an
elephant, and God knows with what
else with you. You are comfortably
off and then you run after the poor,
helpless animal. You call it manly; I
call it cowardly. I would like to see
hunting for pleasure prohibited also,
because fundamentally, according to
me, it is wrong.

In spite of all this, in spite of the
fact that the Bill is different from
what I would like it to be, I would
like to accept this Bill because, as the
hon. Minister said, though itisnot an
ideal Bill, it is a beginning. Let us
have a beginning, The most import-
ant clause in it to which I give my
full support is the one about the Ani-
mal Welfare Board. If that
Board formed with the best
people in India, who really love ani-
mals and who do not merely talk
about animals when the occasion
comes, if that Board is properly or-
ganized, then it can be of great ser-
vice to our country. Also it should
have financial support from the Gov-
ernment. There are many humanita-
rians and humanitarian organisations
that are ready to serve, that are
ready to sacrifice themselves for this
very great work, there are men who
are willing to give up other things
for this work and this Animal Wel-
fare Board can help those people to
do something for the animals,

I do not know why there should
ve obposition if one speaks for the
welfare of animals, Somebody asks,
‘Don’t you eat this? Don’t you eat
meat? Don’t you eat this and that?’
Well, we are all eating. Even those
who talk about kindness to animals
do eat some things. We here say:
Protect the poor man. He is helpless
and you must exempt him from this
law. Protect the religious persons
because it is a question of religion.
Therefore, don’t bother about the
animal sacrifices, Protect the scien-
tists because what they do is in the
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name of science. Therefore you
should not interfere with his expert-
ments. No law should be there to
protect the animal. Protect the
sportsman, be~ause it is all sport
Nothing need be done for the animal,
because it is sport. Then protect some-
body else because it is something else.
So what happens finally? You protect
everything today, except animals.
You do not protect the animals at all.
That is what it really boils down to.
That is what it finally comes to, be-
cause everybody wants exemption
from something; for experimentation
for animal sacrifice, for hunting, for
the rich man, the poor man and so on.
Let me say incidentally, that in India
today, the ordinary, ignorant, unedu-
cated people are ready to understand
a law like this far better than the:
educated person whose heart has be-
come absolutely cold and ‘hardened
by wrong education.

Ax Hon. MEMBER: Question:

SarimaTi RUKMINI DEVI ARUN-
DALE: Question? The proof is what [
have seen when working among the
poor and also among the educated
people here in Parliament and else-
where. This proof I can give. I can
give the proof, because I myself have
been connected with a group of peo-
ple who have stopped animal sacri-
fices in many temples without much
trouble. We talked to the poor people
about compassion and they immediate-
ly understood us and gave it up.

Surt N. R. MALKANI: In Bihar

also they did so.

Serimati RUKMINI DEVI ARUN-
DALE: It is indeed the poor, unedu-
cated person who is really the hope
of our country, if I may say so, and
also women.

Tae DEPUTY MINISTER or
EXTERNAL AFFAIRS (SHRIMATYT
Lagsumr MENoN): That Chaprasi.
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SarmvaTi RUKMINI DEVI ARUN-
DALE: I am asked to give one parti-
cular incident, I will not mention any
name, but a very high official went
to a slaughter-house in Calcutta and
his chaprasi went with him. He saw
the way animals were being killed
and that night he was miserable and
he felt sick. He could not eat. But
the high official had a dinner party
and was able to eat anything that was
provided for him, even the very ani-
mal that was killed that very day,
perhaps. And that chaprasi, as a
result, became a vegetarian. So here is
the proof, That chaprasi came to me.
I did not know him at all. He came
and visited me in my flat in North
Avenue and said, ‘I am grateful to
you.! ‘Why are you grateful to me?’
1 asked, and then he said “Such and
such things happened to me in my
life and from that day onwards I and
my children are vegetarians.” ’

Surt P. A, SOLOMON (Kerala):
Does the hon, Member know that
Hitler also was a vegetarian?

SHriMATI RUKMINI DEVI ARUN-
DALE: Yes, Hitler was a vegetarian.
1 do not say that all vegetarians are
kind people But I do say that vege-
tarianism is a better way of life. 1
am not saying that a person who is a
vegetarian is a better person than a
person who is not a vegetarian,

SHRIMATL T. NALLAMUTHU
RAMAMURTI: Does the hon, Member
mean to say that character is to be
Judged by what a person is eating,
whether he is a vegetarian or a non-
vegetarian?

SarmvaT RUKIMINI DEVI ARUN-
DALE: No, 1 am only trying to prove
how the heart of a poor man was
moved. That is what I was trying to
do. The poor ignorant man does not
and cannot argue like Members of
Parliament. He knows only one thing
and that is what he feels.

Serr KAILASH BIHARI LALL
{Bihar): Can’t you conclude that the

heart of that uneducated man was
weak?

[ RAJYA SABHA ]
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SHRIMATI RUKMINI DEVI
ARUNDALE: It you like, you may
think so. By all means you can do

that. But by all these remarks you
are making, you are only proving
what I am saying, that we are far less
moved by these things than the ordi-
nary man, because the very remarks
that you are making to interrupt me
show how deeply you are feeling on
this particular subject. Well, it does
not matter. We have to struggle for
this great and humanitarian work and
whatever anybody might say, accord-
ing to me this is not only animal wel-
fare work but it is also human wel-
fare work because the human being is
human only when he is a decent per-
son, when he is really humanitarian.
If a human being has no heart, he
will be like Hitler whom somebody
was just mentioning. A civilised
human being is he who feels for the
sufferings of others and therefore
according to me this Bill for the pre-
vention of cruelty to animals is a
humanitarian Bill both for the animals
and for human beings. It is of great
importance as well for India. That is
what I really feel. This is a measure
to help humanity to make ourselves
more decent people than we are.

This is all I have to say. I am
afraid 1 have kept you and kept the
hon. Minister for a long time. I pray
and hope that the hon. Minister will
not give way too easily and that he
will do the very best that he possibly
can, because to me the provisions
contained here are the least while
according to many others we have
been too favourable to animals. What-
ever this may be, may this Bill be
the beginning of a great movement in
this country which will jusiify the
pride that wc have in the past, which
will justify the name that we have,
the name of Asoka whose symbol is
above you, which will justify the
teaching of the great teachers of
humanity who have been born in this
country. Let us hope that it will
bring happiness to all living creatures.
And let me say with Pandit Kunzru
that I would personally rather die
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than live at the cost of the suffering
of other creatures.

Surr M. P. BHARGAVA:
Pradesh): Sir, I move:

(Uttar

“That the question be now put.”

The question was put and the motion
was edopted.

SHrr S. K. PATIL: Mr. Deputy
Chairman, I am grateful to the hon.
Members who have taken part in this
discussion—as many as Zl—for the
interest that they have created in
this very important subject, for the
wealth of information that they have
given and for the wise criticism that
they have offered. I said at the very
beginning that this is by no means an
ideal Bill. It is impossible for any
Government to bring in ideal Bills.
It it were open to me, surely I would
have gone as near Shrimati Rukmini
Devi as I possibly could but I won’t
bring my own sentimentalism into
this matter because we have got to
be practical where legislation is con-
cerned. Now, as I said in the begin-
ning for the last 70 years, since 1890,
we have been operating an Act—The
Prevention of Cruelty to Animals Act
—but it was contended here that that
Act was not operated. Hon. Members
who said that were wrong; they were
talking without their book. The Act
may not have been operated in vil-
lages and other places but in very many
places, especially in big towns and
cities, the Act was operated. Again
the fact that it was not operated does
not mean that the Act was bad. It
only means that we have got really
to energise ourselves and do some-
thing very serious in this matter. It
is precigsely for that reason that this
Bill is brought forward. I am not a
believer in one thing that we can
ereate kindnesg for animals by passing
one or even a hundred measures. It
has got to be done outside this Bill
but the Bill was necessary so that it
could serve as some nucleus round
which we ean build up tradition, build
up practices so that in time to come
we can improve upon thig Bill, amend.

181 RSD—3.
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it, and what has been left out today
can also be included. And I can
assure my hon. friend, Shrimati
Rukmini Devi, the one person who has
taken so much interest in it, how very
grateful I am-to her sentiments because
it enables the Government to do some-
thing which has been long delayed. I
am equally greatful to Dr. Kunzru
for the very able explanation that he
hag given of those particular clauses
that were contended in this House.
Now, I would not go info those details,
or into emotional things, because the
time is running fast and I must bring
this to a close quickly so that the Bill
may be passed here—everybody is
anxious that this should be passed—
and also in the other place so that it
will become an Act soon and so that
we can start setting up the Board and
other things and begin to function.

Before going to the criticisms
Member by Member, I ghall first go to
those very important clauses which
have been very hotly debated in this
House and give my reaction to them,
the Government’s reaction to them
and show how we want to treat them.
There are people here—quite a num-
ber of people—who spoke that this
Bill, especially clause 29, interfered
with the religious practices of a parti-
cular community, that is, the Muslim
community. I would not read this
particular clause because it will take
time; everybody knows it. That clause
refers to presumption as to guilt in
certain cases. As you know, for cruel
killing some penalties have been laid
down in this Bill but this particular
~louse is not for the prevention of
that cruel killing but it connects the
evidence to the act of criminality. It
hag nothing to do with cruel killing.
That is covered by another clause.
But naturally our Muslim friends
thought—they have got the right to
think and I have no quarrel with
them—that possibly by some gtretch
of imagination it could mean or it
could be interpreted in a court of law
or by those who have got the res-
ponsibility of executing action under
that particular clause that it might

| cover the halal way of killing also
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because there the gkin is not separated
from the head. That was the charge
and I could quite understand it. I
began by saying the other day that
during the last 70 years that the old
Act had been there not a gingle case
anywhere—I am not talking about the
villages but even in towns and cities
where this Act operated—has come to
a court of law where that particular
section was used against a particular
community, and particularly the
Muslims. But even then if the Mus-
lim friends want, to make assurance
doubly sure, a hundred times sure,
1 can make it clear by having some-
thing in the Act itsel! that it is none

of the intention of Government to
interfere with any religious practice
of the Muslims. We shall protect
these religious practices in every
manner possible.

Surr KAILASH BIHARI LALL:

What about other religions?

Surt S. K. PATIL: They do not
have such practices. I do not think
S0.

There is an amendment that has
been given by my hon. friend, Mr,
Bhargava, which I have decided to
accept but I am now trying to im-
prove upon it if the House would
permit me. That is amendment No.
17. That amendment was:—

“That at page 10, for lines 34 to
38, the following be substituted,
namely:—

‘(e) the killing of any animal
for food in a manner required by
the religion or religious rites and
usages of any race, sect, tribe or
class.’”

SHrr M. P. BHARGAVA: That is
amendment No. 18 and not 17.

Surr S. K. PATIL: Yes; you are
right. It is No. 18.

Now, if you come to page 10 of the
Bill. the relevant clause reads:—
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“(3) Nothing in this section shall
apply to—

* L] * »

(e) the commission or omission
of any act in the course of the
destruction or the preparation for
destruction of any animal as food
for mankind unless such destruc-
tion or preparation was accom-
panied by the infliction of un-
necessary pain or suffering

4 p.M,

Now, we want the deletion of that
clause and instead use this:—

“(e) the killing of any animal for
food in a manner required by the
religion or religious rites and usages
of any race, sect, tribe or class.”

Now, I shall come from clause 29
back, in order to explain to you how
it applies to clause 29. Clause 28
says:—

“If any person is charged with
the offence of killing a goat, cow or
its progeny contrary to the provi-
sions of clause (1) of sub-section
(1) of section 11 ...

— = Crwe .
Cmmrey

Then alone he will be charged. There-
fore, here ig a reference to clause (1)
of sub-section (1) of section 11. If
you come to clause 11, you will find
that sub-clause (1) says—it is cruelty
to animals:—

“(1) needlessly mutilates any
animal or kills any animal in an
unnecessarily cruel manner;”

The word ‘unnecessarily’ is not there,
but I am accepting the amendment in
order to have it there. If it is in ‘an
unnecessarily cruel manner’, then it
comes within the purview of this Bill.
But that again is covered by the
exceptions that have been given, that
18—

i “(3) Nothing in this section shall
i apply to—
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‘(e) the killing of any animal
for food in a manner required by
the religion or religious rites and
usages of any race, sect tribe or
class.’”

/

If you would permit me to say, this
is a little roundabout way to come to
the same thing. I could not have
accepted any amendment to clause 289,
because clause 29 for that purpose is
not a substantive clause. It is eonly
a clause that connects it to something
else, that it is a proof, it is an evidence
that if anybody is found in possession
of a skin attached to the head, then
the presumption is that he must have
done an act of cruelty. Therefore, it
refers back to clause 11 (1) which
says, anybody who unnecessarily
inflicts pain, even while killing, and
to that an exception has been added
that if he has killed it for any religi-
ous purpose, it is not an offence.
Instead of doing that, it would be
better to my way of thinking—there
I go to the old Act, where there is a
better provision—if that can be intro-
duced, which serveg the same purpose
angd gives complete guarantee not only
to Muslims but to everybody, in a
clause, which is independent, so far
as religious practices are concerned.
If you come to Chapter VI, at page 17
of this Bill, it says ‘Miscellaneous,’
‘Miscellaneous’ covers many things. If
you begin by adding clause 27A at
the very beginning of ‘Miscellaneous’
that: '

“Nothing contained in this Act
shall render jt an offence to kill any
animal in a manner required by the
religion or religlous rites and usages
of any community;”

then, it is a much better way of doing
it. Because in one clause, coming
after these penal clauses, separately it
says, notwithstanding anything that
has gone before in these five chapters:

“Nothing contained in this Act
shall render it an offence to kill any
animal in a manner required by the
religion or religious rites and usages
of any community.”
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Surr NIRANJAN SINGH: I wanted
to say one thing: Not only communi-
ty, but tribe also.

SHrr S. K. PATIL: No. I am not
going to tribe.

SHRIMATI RUKMINI DEVI
ARUNDALE: 1If it js mentioned, then

it is going to encourage most horrible
cruelties, because I know personally
that, for example, in Hyderabad in a
certain place they were killing goats
by beating them to death. I know it.

Surr S. K. PATIL: We
provide for everything.

cannot

SurimaTt RUKMINI DEVI ARUN-
DALE: If the Muslims object to the
Bill as far as halal is concerned, why
can’t we also?

SHrr S. K. PATIL: That is true, I do
not want to bring Muslim halal in an
Act. T am doing this in order to avoid
that. There is no other way of doing
it. If you put that, it is maimed. I
would appeal to Shrimati Rukmini
Devi Arundale that it is not by mere
Acts or by the mere letter of the
law that we can change society. I am
equally anxious. Although I may not
be as anxious as Shrimati Rukmini
Devi, surely I am anxious that this
should be done. But let us proceed in
a methodical manner, in a practical
manner. The susceptibilities and
sentiments of the Muslim community
have got to be respected. I assured
them even at the stage of the Joint
Committee that I was for giving that
assurance. But as they say, Ministers
come and Ministers go. Therefore,
the assurances remain where they
are. But the letter of the Act will
be there. Therefore, I am further
fortifying it or supporting it by the
letter of the law, by adding a clause
which is 274, as T have said. It will be
re-numbered:

“Nothing contained in this Act
shall render it an offence to kill any
animal in g manner required by the
religion or religious rites and ways
of any community.”
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[Shri S. K. Patil,]
I am merely saying this because I
dreaded that this kind of interpreta-
tion might be put. Why don’t you
put Muslims? That is rather danger-

ous,
Ssrt B. B. SHARMA  (Uttar
Pradesh): In a nutshell you are

taking away by one hand what you
are giving by the other hand.

Surr S. K. PATIL: I am quite
sure I am doing nothing of the kind.
It is impossible to get that king of
fool-proof law that you require, This
is a country which has got so many
religions, so many practices. We have
got to find our way very tactfully and
very cleverly, at the same time appeal-
ing to the hearts of the people and not
merely to the letter of the law saying
that this should be done. I think that
should solve the question better than
anything else,

Having said that, another thing that
was objected to was sub-clause (f) of
clause 9. Clause 9 deals with the
functions of the Board. In that there
is a function which 1s:— .

“(#) to take all such measures as
the Board may think fit. whether
by means of propaganda or other-
wise. to eliminate the sacrifice of
animals . . .”

When this particular clause was
added. the word “or otherwise” did
not exist. I became a little doubtful
as to what the meaning of the words
“or otherwise” is, because in law you
should not put words which agaln
have got to be interpreted by some-
body. Now, that wa« the trouble. It
was pointed out to me and I was a
little doubtful about the words ‘or
otherwise’. Propaganda has to be
carried on, whether by the Govern-
ment of India or the Board. I per-
sonally feel that it iz the right of any
committee, any board, to carry on
propaganda. But that was put there
and that became a kind of thing
which was objected to by people.

[ RAJYA SABHA ]
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Even some of the articles of our
Constitution were pointed out to show
that perhaps goes against the pro-
visions of those particular articles.
Particularly article 25 of our Consti-
tution says:—

“Subject to public order, morality
and health and to the other provi-
sions of this Part, all persons are
equally entitled to freedom of
conscience and the right freely to
vrofess, practise and propagate
religion.”

It may perhaps be said that it is
far-fetched. Because it was pointed
aut, I had to consult law and I had to
~onsult many things, because I did not
weant, in the initial stages, any trouble,
any misunderstanding about it. If a
section of the community has a right
tv  practise and propagate their
religion, as Islam has got, it has to
say halal is the only method by which
this should be done. I hope they
would not propagate it, but possibly
they have got the right under the
Constitution and it could be, by some
stretch of imagination, argued that the
Board means the whole State. The
State represents India. It spends the
money from the public excheguer of
India. So, that particular part of it
perhaps could be conceivably brought
under it. I am not going so much into
the law now, but there may be people
who may argue one way or the other,
whether it comes or not. I am of
this opinion, of the very firm opinion,
that 1t is not by legal quibbling that
we can advance the cause of animal
welfare. Surely, if that propaganda
hag got to be done, that propaganda
has got to be done not so much by a
corporate board but by acting
together, by hundreds of institutions,
to which I, Shrimati Rukmini Devi
Arundale and many of you belong.
Nobody stops anyone from going that.
But surely so far as the inclusion of
that particular thing is concerned, it
subjects us to a kind of doubt which
has been raised by that article of the
Constitution. Therefore, I consulted
legal opinion on that subject, which
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the Government is bound to consult,*
and I am told that it would be much’
better if that clause does not find a
place here. That does not mean that
Shrimati Rukmini Devi or anybody
should be aghast that that does take
away the right of any individual to
do any propaganda, but surely every-
thing that the Board does is propa-
ganda. Whatever it is, it has been
found that that particular sub-clause,
sub-clause (f), might perhaps go
against that particular article of the
Constitution. The legal opinion that I
have consulted is like that.

SurrmaTt RUKMINI DEVI ARUN-
DALE: Can you use the word ‘educa-
tion' instead of the word ‘propa-
ganda’?

SHr S. K. PATIL: Is it necessary?
My point is this. I am looking at it

with the same kind of scru-
pulous care with which she does
look at it. It does not prevent any

substantive action of that Board. One
feels it because it has now come and
it is going. Therefore, the omission
is causing this anxiety. But it is
nothing of that type. Even if it did
not exist, it would not mean any-
thing, because the powers of the Board
are so wide. It is not because powers
are given to the Board, but it also
depends on the personnel of the
Board. It does not simply come in
because we have so provided in the
Act. So, when these things are takea
away, I submit that perhaps 90 per
cent. of the criticism that has been
levelled that we are trying to do
anything that will interfere with the
religious practices or things of that
kind will disappear.

Mr, DEPUTY CHAIRMAN: You
want to omit 9(f)?

Surr S. K. PATIL: Yes, I can
tell my Muslim friends that things
cannot be done by compulsion but can
always be done by sweet persuasion.
I can give you an exampvle. Some
examples have been quoted, but I can
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tell you my own personal example in
the City of Bombay. I am connected
with slaughter houses and all that,
because I happened ito be connected
with that organisation for almost a
quarter of a century where millions
of animals were killed. I appealed to
my Muslim friends not regarding this
halal way of killing, but the subject
was beef. I said to them, “look here,
although you can eat beef, if you find
that millions of people, who are your
brethren, who stay side by side with
you, are hurt really by your eating
that beef, is it not proper ror you
that you yourselves should come and
say, ‘We are prepared to do this
sacrifice for your sake, we will not
eat that’?” Similarly, is it not possi-
ble for the Hindus to give up eating
pork? Pork is not the only meat.
There is any amount of other meat.
After all you have heard from Shri-
mati Rukmini Devi as to how those
pigs are treated. It is very dangerous
to eat that pork. I tell you that in
the public meetings where thousands
and lakhs of people gathered, not one
but a series of public meetings, the
Muslim leaders came forward and
said, ‘here we are ready. We shall
not do that. We will stop it by volun-
tary action if it pleases the Hindus
and thereby brings about communal
amity” I am not a vegetarian, If I
do not eat pork, it is simply because
I know it hurts the sentiments of
millions of people. I resist that temp-
tation. What is possible for a humble
man like myself is possible for
millions of people, I am merely say-
ing this not because jt has any refer-
ence to this Act, Let us not quibble
about what we find in the laws. If
we go a step further, we will find
that humanity is larger than the Act
itself. If they behave in a manner by
which this thing can be done, possibly
there will be no objection. Nobody
will force them to do or act in a
particular manner. Surely it is our
duty to see that the protection of the
anlmal becomes as perfect an accom-
plished fact as possible in this coun-
try. But for that they should volun-
tarily come forward and co-operate in
this noble work.

w



2517 Prevention of Cruelty

(Shri S. K. Patil ]

Having said that, I will now come to
one thing to which my friend, Raj-
kumari Amrit Kaur, took objection,

and she wanted some kind of
guarantee in that connection. It is in
connection with clause 15. That
clause says:
“Committee for control and
supervision of experiments on
animals. If at any time, on the

advice of the Board, the Central
Government is of opinion that it is
necessary so to do for the purpose
of controlling and supervising
experiments on animals, it may, by
notification in the Official Gazette,
constitute a Committee consisting of
such number of officials and non-
officials, as it may think fit to
appoint thereto.”

Then again, the words to which she
took objection were ‘for the purpose
of controlling and supervising experi-
ments on animals’ Now the two
things have got to be separated. I
can understand what is at the back
of her mind, and it is that any scienti-
fic research or investigation ought not
to be interfered with, If that is the
objective of hers, 1 am one hundred
per cent. with her. But that is not
the purpose of this Bill. In fact the
whole framework of this Bill has been
so designed that there should be no
obstruction whatsoever, even in the
slightest degree, to scientific research,
because it is so very necessary for the
welfare of mankind. Whether some
of the humanitarians go the whole
hog with that proposition or not does
not matter. What is sought to be
done here in the name of experiments
and other things—I am not talking of
doctors, and 1 agree with Dr. Gour in
nany of the things that he said.
Doctors are the kindest of persons.
«ter all it is a profession that makes
« man kind. I am not attacking them
that they are doing it. But some-
times there kive been some kinds of
research, and the research process
vould be improved upon se that you
can get the same result without being
cruel, Therefore, she was afraid that
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if there was a Committee of laymen
who were not experts, who were not
technicians, who were not doctors,
who were not scientists, then there
was a danger. I give her the assur-
ance that the Committee will very
largely, if not wholly, consist or
technicians, doctors, etc,, so that there
should not be the slightest fear that
we are interfering with research, etc.
But why is it necessary? Not that
immediately it has got to be appointed
because the advice of the Board has
got to be sought, and after tle advice
has been received and it the Govern-
ment feel that the time has come
when such a Committee should be
appointed, then it will be appointed.
Surely the Government has got to
control and supervise on the advice
of that Committee. Suppose the Com-
mittee comes to the conclusion that
certain things should be avoided and
certain things should be done—it is a
distinct possibility, and it is a Com-
mittee of technicians and people who
themselves make research—then
surely the Committee could control
and supervise. It is very necessary
indeed. Supervision has no meaning
unless somebody controls it. I super-
vise a thing and find that something
is wrong as a result of that supervi-
sion; if 1 have no right to control or
perfect or stop the thing, then surely
1t has no meaning.

Surt N. R. MALKANI: The func-
tion of the Committee is not only to
supervise research but also to see that
excessive pain is not inflicted during
research. It is a double function
Committee.

SHrI S, XK. PATIL: Sometimes we
carry things from the sublime to the
ridiculous.

SHRr N. R, MALKANI: There are
two functions of the Committee . . ,

Surr S. K. PATIL: I have heard
Prof, Malkani. I am really grateful
for his great sentiments. What I am
saying is that this Committee is not
going to do that work. A committee
of three or four people is not going t6
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go round and find out things, They are

to suggest ways and means and advise |

the Government, if necessary. Nobody
need be afraid, especially after the
assurance I am giving that the Com-
mittee shall be composed of men who
are experts and technicians, who are
research people themselves. You must
understand the Government which is
so anxious to do this thing. The first
thing that we should do is to trust
the Government because it should be
implemented. The idea is not that
we do something by which these
things could be made null and void.
Therefore, I would beg of her that
she should first try to wait a little,
It after the experience of a year or
two she really find that any objec-
tion is being raised, then surely I
promise to look into it, whether I am
a Minister or not, the promise of a
Minister given at the time when the
Bill is being debated wupon carries
some value. I am merely trying to
do this in order that the maximum
co-operation that is very much needed
for such a Bill should be forthcoming.

Ragrkumart AMRIT KAUR: I accept
your assurance with thanks. I am
only concerned with the teaching
aspect.

Surr S. K. PATIL: I do not go info
all that, because these are matters,
whether it is the big animal or the
small animal, which, as I said, range
from the sublime to the ridiculous.

Everybody went in to the definition
of the word ‘animal’. Some said that
there was some greater definition.
About this definition I tell you that
hundreds of people who are experts
in defining things have considered this
subject, not only in this country but
in other countries too. It is not so
very easy to define an animal because,
unfortunately, a human being is an
animal, out of perhaps millions of
animals that you are thinking of. And
what a poetic description of it was
given by Mr. Tajamul Husain as to
how the fish would come out and how
it would be asphyxiated and how it
would die and so on and so forth. I
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thought that after that he would
never touch a fish in his life. There-
fore, this is not intended, because we
have defined ‘animal’ in a particular
manner. You have got to have two
conditions. Unnecessary pain must
not be inflicted upon anything being
an animal. But suppose it is a scor-
pion. It is very necessary that it
has got to be killed. I mean, it does
not come under the definition of
animal. There is the wasp; there is
the scorpion. I can quite understand
that superstition. There was some
story. I do not know whether it
actually happened or it was just a
story.

Sarimari T NALLAMUTHU
RAMAMURTI: I said it actually hap-
pened.

SHrt S. K. PATIL: I think that it
did happen. It was a good story. It
made us laugh. These are some of
the superstitions from which people
suffer and they should not be there.
But that does not mean that the
scorpion should not be killed or that
the wasp should not be killed, This
is really a kind of necessary killing
that one has got to do; it is not an
unnecessary infliction of pain. There-
fore, let us not go in for including
all the five hundred animals in that
definition. The one simple definition
that occurred is given. If anybody at
any time feels after the passing of
this Bill that a better definition can
be devised to define that word
‘animal’, the Government will be pre-
pared to accept it, and therefore, we
need not be in any particular hurry
about it.

Then, Dr, Gour referred to the
students. What we have done in .
clause 17 is in cases where the experi-
ments are performed in any institu-
tion, the responsibility is placed on
the person in charge of the institution,
the dean or the superintendent or
whatever is his title, and in cases
where the experiments are being per-
formed outside an institution by
individuals, we see that they are
qualified and that the experiments are
performed on their full responsibility
Surely, there is no intention that any-
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body or any cfficer will go to the place
where the experiments are going on
and catch a student because he is
doing it in a particular manner. No.
When instructions have gect to be
‘conveyed, the intention is that every-
thing cannot be put into the clauses
of this Bill, but that the head of the
institution, whether it is the dean or
the superintendent or whatever may
be his name, is conveyed those instruc-
tions. Possibly, he is a man who 1s
a technician. (Interruption). There-
fore, I do not think there is any diffi-
culty in that description.

1 would appeal to you, Sir, and as
I said—and I again repeat . . .

Dr. R. B. GOUR (Andhra Pradesh):
May I draw the attention of the hon.
Minister to the fact that the Com-
mittee, according to this clause, will
lay down certain rules? Now, the
rules will be conveyed to the head
of the institution. There is no doubt
about it. But the students will come
under the mischiet of clause 20 of
the Bill. If any person coniravenes
an order of the Committee or com-
mits a breach of any condition
imposed by the Committee, the head
of the institution will not come; the
manager or the proprietor or the
principal of the college will not come.
The person who will come under this
clause obviously is the student who
is conducting that experiment. That
is point No. 1

I may also draw the attention of
the Minister to the fact that students
conduct experiments at home also
because they have got the things with
them . ..

Surr S. K. PATIL: Clause 20 does
not come there, because, as I said,
under clause 17 when the instructions
have got to be conveyed, they have
got to be conveyed to the head of the
institution, and I do not think that
the idea seems to be that everybody
wants to punish everybody under this
Bill. Surely, it is not the case. But
when you enact an Act, then surely,
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clauses are there which are penal
clauses. The idea is not to punish
everybody. 1 hope there would be
no case of punishment and that every-
body will behave according to the
context of this Act and therefore no
such difficulty will arise. But the
intention is not that the individual
students are to be taken and to be
punished; not even the principal is
to be punished. But suppose later on
someone in a million shows a contu-
macious disregard of any instructions
that are issued in this behalf, then
it would be a worthy case for trial,
but I am not expecting that, There-
fore, beyond ‘that there is nothing at
all that is contemplated in this.

There are many things which have
been said. I have decided to accept
some of the amendments tabled—
maybe, they are verbal amendments,
small amendments, here and there
that Mr. Bhargava has given notice
of. Barring that, I would say that as
Shrimati Rukmini Devi Arundale and
Kakasaheb Kalelkar have pointed out
in their speeches, our Bill should be
something which is worthy of the rich
heritage and the great traditions that
this country has got. I do not claim
that this Bill goes to that extent but,
surely, if you compare it with the
Bills that are elsewhere so far as the
contents—not how many clauses are
there, etc.—and the purpose and the
objective of this Bill are concerned, 1
dare say that it is a much better
improvement upon the existing ones
anywhere else in the world. We are
now going, howsoever slowly, In a
positive direction which we have
chalked out. 1f we succeed and if we
implement the various provisions of
this Bill, a time will come when we
shall improve upon it and wherever
we find that there is difficulty, that
can be set right. But let there be
some beginning which is really
countrywide which is caused by the
passing of this particular Bill because
under clause 40 whatever the provi-
sions of the old Act which are touched
upon by this particular Bill may be,
they will become obsolete as soon as
this Act comes into force.
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With these words, Sir, once again I
appeal to the House, ‘Let us do some-
thing in our generation so that we
shall live to see that it is done well,
so that posterity will be really richer
by the experience that we have given
them?

Mr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill to prevent the
infliction of unnecessary pain or
suffering on animals and for that
purpose to amend the law relating
to the prevention of cruelty to
animals, as reported by the Joint
Committee of the Houses, be taken
into consideration.”

The motion was adopted,

Mr. DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clauses 2 to 8 were added to the Bill.

Clause 9—Functions of the Board

SHRIMATI CHANDRAVATI
LAKHANPAL: Sir, I move:

1. “That at page 7, lines 25 to 29,
for the words ‘in connection with
slaughter of animals so that un-
necessary pain or suffering, whether
physical or mental, is eliminated in
the pre-slaughter stages as far as
possible, and animals are killed,
wherever necessary, in as humane a
manner as possible’ the words ‘on
adoption of suitable methods of
making animals unconscious before
slaughter so as to render them

insensible to pain or suffering’ be
substituted.”

Syep MAZHAR IMAM
Sir, I move:

(Bihar):
2. “That at page 7, lines 30 to 32
be deleted.”

(The above amendment also stood in
the name of Shri Mohammad Ali).

SHrimaTt MAYA DEVI CHETTRY
{(West Bengal): Sir, I move:

N
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12. “That at page 8, after line 9,
the following be inserted, namely:—

‘(j) to advise and assist animal
welfare organisations to supply
animals on hire or otherwise to
persons in need of them when their
animals are incapacitated for work
by reason of illness or for any
other reasons’.”

The questions were proposed.

SHRI AMOLAKH CHAND (Uitar
Pradesh): Sir, I may point out that

there cannot be any deletion of clause
9, because ...

Mr. DEPUTY CHAIRMAN: No, no.
It is only about sub-clause (f) of
clause 9—it is about the omission of
clause 9(f). (To Shri S. K. Patil).
So, you accept amendment No. 2?

Surr S. K, PATIL: Yes, Sir.

Dr. R. B. GOUR: Then my amend-
ment No. 24 goes, if No. 2 is accepted.

st STt s A,
AT wHeAT (%) W R § fefem
F1 faQg w1 w6 =) e T w78
UHT AT ] | TN 94 0wy g
2 AR @ I #Y 99 A e g
TATET TS | A T I FT AT
fore vt e & 9 freew €y e
g AR e fadmarqw @ Wk o
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SurimMATI MAYA DEVI CHETTRY:

- I think, Sir, this amendment is a very

simple amendment and it should be
considered. It seeks to add:

“to advise and assist animal wel-
fare organisations to supply animals
on hire or otherwise to persons in
need of them when their animals
are incapacitated for work by
reason of illness or for any other
reason;”.

When the Government is going to set
up this Animal Welfare Board, this
Board should take care of these
diseased animals and give good
animals for work in exchange. This
should be treated as a humanitarian
service for the poor people, who
suffer, who on account of their animals
getting diseased cannot use them for
work, or for other reasons. So I think
the Minister would accept this
amendment.

Surr AMOLAKH CHAND: Mr.
Deputy Chairman, one thing is not
clear to me. 1 agree that the hon.
Minister will be moving an amend.
ment in the form of New Clause 27A
to respect sentiments, religious rights,
customs, etc.

Mr, DEPUTY CHAIRMAN: We are
now on clause 9.

Surt AMOLAKH CHAND: I am
just pointing out a relevant thing, 1
particularly refer to page 235 of the
Report of the Committee in 1957, and
in the Prevention of Cruelty to
Animals Bill, 1957—page 235 of the
Report—we find mentioned the ‘Func-
tions of the Board' and in clause (f)
under the ‘Functions of the Board’
we find this:—

“to take all such measures as the
Board may think fit, whether by
means of propaganda or otherwise,
to eliminate the sacrifice of animals
in places of religious worship, etc.
ete.”

The Joint 3elect Committee purposely
omitted the group of words beginning
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with ‘in places of religious worship’,
etc. which are mentioned in the
Report, from this Bill. Now the point
I want to raise is this. You have
already, by a particular clause, given
the right to the people who want to
~ follow a particular type of sacrifice.

~ That is all right. But now you want
to denude the Board of a power,
namely, of making propaganda, of
imparting education that animal sacri-
fice is not a very healthy practice.
Can there be any objection to such
educative propaganda because, as you
will find, it says:—

“40 take all such measures as the
Board may think fit” . .

Now what are the functions of the
Board? The functions of the Board
are to advise the Government—

“to take all such measures as the
Board may think fit.” . .

and that would be certainly in accord-
ance with the provisions of this Bill,
whether by means of propaganda, or
otherwise, to eliminate the sacrifice of
animals. This is a very innocent
thing and it does not come in conflict
with the proposed amendment of the
hon. Minister to include a New Clause,
+ 27A. Therefore, Sir, the Board should
have the power. It does not mean—
supposing there is a particular com-
munity, I exclude Muslims for the
time being

Mg, DEPUTY CHAIRMAN: I think
what he said was that the mere omis-
sion of this clause does not take away
the right to do propaganda; that right
is already there.

Surt AMOLAKH CHAND: I would
respectfully like to know where that
right is.

Mr, DEPUTY CHAIRMAN:
unnecessary ., . .

It is

Sur1  AMOLAKH CHAND: The
question that requires to be put before
the House, according to me, is—1
may be wrong, absolutely wrong, in
my line of thinking—whether thé’
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Animal Welfare Board would be
entitled to rmake propaganda among
people or educate the people that
animal sacrifice is not essential.

Suri SHEELL. BHADRA YAJEE:
Why not?

Surt AMOLAKH CHAND: That is
what is the scheme of the Bill as
mentioned in that Report, the scheme
of Functions of the Board, and the
whole scheme of the Bill is preven-
tion of cruelty to animals, unnecessary
pain or suffering to animals. If you
look to the various recommendations
and particularly if you look to
Chapter V, it deals with slaughter ot
animals and animal sacrifices about
which Rukminiji mentioned that
various State Legislatures had legis~
lations passed and asked how you are
going to reconcile both, reconcile that
legislation whereunder animal sacri-
fice has been prohibited, with this all-
India Act. I think, Sir, it would be
the duty of the Board to make pro-
paganda and educate the people.
Therefore I do not find any contradic-
1ion between the two, and there is no
need for deleting this clause. Any-
way, that is my humble submission.

SHrr N. R. MALKANI: I wish to
draw your attention to page 66 of
that Report of 1957 to point out the
Committee’s recommendation in this
regard. The Committee has made
many recommendations and this, I
personally think, is the strongest, and
it has no conditions attached, it is
unconditional. you may say. It says
here:

“Need for prohibiting animal
sacrifices.—Almost everybody who
has submitted written or oral evi-
dence has strongly urged that the
inhuman practice of sacrificing
animals for the purpose of pro-
pitiating deities should be put an
end to as soon as possible’* * * * *

They make a definite recommendation
lower down, and this 1s the recom-
mendation: T
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“The Committee, therefore, recom-
mends that the sacrifice of animals,
including birds, in any place of
public worship or any other public
place*** should be banned***”

Surt AMOLAKH CHAND: The
Joint Select Committee has deleted it.

Serr N. R. MALKANTI: It is a very
strong and a very clear recommenda-
tion. As a matter of fact, Sir, there
are States which have already banned
it, and successfully banned it. That
is point two.

The third point is, wherever we
went, we found educated opinion very
strongly in favour of stopping this
practice. And after all the Hindu
community has a conscience, which is
now rising, which is more sensitive,
which is more active, and it wants to
express itself, and 1 think, Sir, it is
the duty of law to allow this con-
science to express itself to the fullest
extent in the noblest manner possible.
Under this Bill, which we will be
just now passing—as the hon. Minister
said yesterday—is created an Animal
Welfare Board. It is the biggest con-
tribution of the Bill and the functions
of the Board are extremely important,
and I do think this should be one of
the most important functions of that
Board. Sir, in the Committee,
actually I moved an amendment and
I am moving an amendment here,
which is a substantive amendment, for
banning sacrifices. Then they said:
The best way is to allow the Board
to function, to give the function to
the Board to do propaganda, to
educate public opinion. Not I alone
but we were told reliably that we had
only to give a little push to the opinion
existing, to do a little 'more propa-
ganda, a little more education, and
the thing will go. It is already
crumbling; it is disappearing; we only
have got to give a little push. Of
course T know that the Muslim senti-
ments are there, and I have said, not
once but ten times, not I alone, but
everyone in the House has given them
guarantees, and the hon. Minister has
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gone out of his way, to my mind, to
give them the assurances, Give them
any more if you want, but no com-
munity should hinder the advance of
any other community—it is of course
the majority community—which con-
siders itself as a progressive com-
munity, which has almost a religious
fervour about this matter of sacrifices.
I do not see why the progress of this
advancing outlook to ban animal
sacrifices should be hindered, and this
provision taken away. By so doing I
do think that we will be hampering
the effective action of the Bill and
the functions of the Animal Welfare
Board will not be properly performed.
(Interruption.) Have as many
exemptiong as you like,

Sarr S. K. PATIL: Sir, I am sorry
I cannot accept the amendment of
Shrimati Lakhanpal, and for that
matter, also of Shrimati Maya Devi
Chettry for the simple reason that
though I agree with them, I do not
like the words like “wherever neces-
sary, in as humane a manner as
possible”. These are not things which
can come in law. We are not dealing
with humanitarian institutions. It is
something different. I can quite
understand that it ig all necessary, It
is not for that reason that I am not
accepting the amendment, but can you
administer that law if you say ‘until
modern slaughter houses are built'?
In clause 9 you would see that we
have already provided for such a
thing—

“(e) to advise the Government or
any local authority or other person
in the design of slaughter-houses or
in the maintenance of slaughter-
houses or in connection with
slaughter of animals . , .”

I can quite understand that. Some-
body made a reference to slaughter
houses where stunning becomes a
possibility. But today it will remain
a dead letter. I do not want my law
to be a dead letter. I want it should
function, it should operate. Theretore,
I am saying that when it is provided
for, surely those methods can be
adopted.
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With regard to pigs, somebody
mentioned that it was common know-
ledge. Perhaps some methods have
been found in other countries, for
instance, in America where some kind
of gas is given to the pig till such
time as it becomes unconscious after
which you can kill it. But all that
can come where mass killing is done,
where a lot of money is spent, where
moderm slaughter houses have been
built. Until that is done, it is a pious
hope which will not be implemented.
Therefore, I cannot accept the amend-
ment, not because there is some senti-
ment involved in it. Let us wait.
Rome was not built in a day. Animal
welfare is not going to be accom-
plished within 24 hours. (Interrup-
tion.) Whatever it is, I am not yield-
ing.

Shrimatj Maya Devi Chettry also
suggested some good thing, but is it
a thing that a law should do? Should
the organisation do it? Should they
keep some bulls and other things, etc.,
etc.? Can I compel an organisation,
for which I am not paying hundred
per cent., to arrange for such a thing?
It is the duty of the workers of this
organisation to have such societies.
There are societies which are helped
by Government. If they have such a
society, they can come to us for larger
grants. I can understand that sort of
thing. But I cannot say that by law
we should arrange such a thing,
namely, providing bulls, etc.

So far as the argument that nothing
would be lost if that provision remain-
ed and propaganda was carried on is
concerned, the Bill is not for prevent-

Ing animal sacrifice only. That is one

thing. There are hundred other good
things. Prof. Malkani had suggested
several things in the Joint Select Com-
mittee. Even on whatever remained,
legal opinion was consulted and they
thought that there was the possibility
of its coming within the purview of
article 25 of the Constitution. There-
fore, I said, let us work it and find
out the practical difficulties. I thought
there was no use adding something
which might again give rise to litiga-
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tion and which might come within
the purview of article 25. For these
reasons I am unable to accept these
amendments, except amendment No.
2 which suggests the deletion of sub-
clause (f) of clause 9.

SHRIMATI CHANDRAVATI
LAKHANPAL: Sir, I beg leave to
withdraw my amendment.

*Amendment No. 1 was, by leave,
withdrawn.

Mr. DEPUTY CHAIRMAN: The
question is:

2. “That at page 7, lines 30 to 382
be deleted.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
guestion is:

\12. “That at page 8, afier line 9,
the following be inserted, namely:—

‘(j) to advise and assist animal
welfare organisations to supply
an.ma!s on hire or otherwise to
persons in need of them when
their animals are incapacitated
for work by reason of illnesg or
for any other reason;’.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That clause 9, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 9, as amended, was added to
the Bill,

Clause 10 was added to the Bill.
Clause 11-—Treating animais cruelly
Sarr N, R. MALKANI: Sir, I move:

3. “That at page 8, line 28, for
the word ‘beats’ the words ‘merci-
lessly ‘beats’ be substituted.”

*For text of amendment, vide col.

| 2523 supra,
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SHRIMATI CHANDRAVATI
LAKHANPAL: Sir, I move:

5. “That at page 10, line 12, for
the word ‘twenty-five’ the word
‘fifty’ be substituted.”

Serr N. R. MALKANTI: Sir, I move:

6. “That at page 10, after iine 25,
the following be inserted, namely:—

‘(2A) No animal shall be killed,
maimed or subjected to pain in
the name of or for, the Hindu
religion in connection with rites
or usages of any tribe, sect or
class professing the Hindu
religion.'”

Surt M. P. BHARGAVA: Sir, I
move;

13. “That at page 9, line 14, the
words ‘or other animal’ be deleted.”

14. “That at page 9, line 29, for
the word ‘in a’ the words ‘in an
unnecessarily’ be substituted.”

15. “That at page 10, lines 9 and
10 be deleted.”

17. “That at page 10, line 27, after
the word ‘branding’ the words ‘or
nose-roping’ be inserted.”

Dr, R. B. GOUR: Sir, I move:

16. “That at page 10, lines 12-13,
the words ‘or with imprisonment
for a term which may extend to
one month, or with both,’ be delet-
ted.”

Surt AMOLAKH CHAND: Sir, I
move:

26. “That at page 10, for lines 9
and 10, the following be substituted,
namely:—

‘(p) uses upon any animal any
appliance with a sharp point so
as to subject it to 'unnecessary
pain or suffering;’.”

The questions were proposed.
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Surt AMOLAKH CHAND: Sir, my
amendment is very simple. Sub-
clause (p) of clause 11(1) on page 10,
says:—

‘“uses upon any animal any appli-
ance with a sharp point except for
medical purposes;”

This might create difficulties as far
as elephants and other animals are
concerned. Therefore, through my
amendment, I have suggested:

“uses upon any animal any
appliance with a sharp point so as
to subject it to unnecessary pain
or suffering;”

This js modelled on the idea of the
original sub-clause <and will remove
all the difficulties which can arise
because of the passing of the sub-
clause as it is. I hope the hon. Minis-
ter would consider and agree to this.

Dr. R. B. GOUR: Sir, I hope the
hon. Minister would give a very kind
thought to my amendment. Let him
not be so cruel to my amendment., For
the first offence, my amendment seeks
punishment with fine of Rs. 25 only.
Of course, if he does not pay, he will
be subject to imprisonment. That is
a different matter. But there should
not be one month’s imprisonment
along with fine or both for the first
offence. That js my feeling. I hope
the hon. Minister will kindly consider
it.

Surt M. P. BHARGAVA: My
amendment, No. 13, wants only the
deletion of the words ‘or other animal’
in line 14, at page 9, which have been
added by the Select Committee. After
all the debate that we had, I think
it is unnecessary to have these words.

As regards amendment No. 14, it
wag also there in the original Bill, ‘in
an unnecessarily cruel manner’, but it
was deleted by the Joint Select Com-
mittee. I think the substitution for
the words ‘in a’ by the words ‘in an
unnecessarily’ will bring in more
clarity.
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Amendment No. 15 seeks the dele-
tion of the words:

‘“uses upon any animal any appli-
ance with a sharp point except for
medical purposes;”

There again, it was not in the original
Bill. Its deletion would take us to
the original clause. My amendment
No. 17 is for the addition of words
in clause 11(3), where I want to add
‘or nose-roping’. That makes the posi-
tion a little clearer and I hope all
these amendments will be accepted by
the Minister. « »

SHRIMATI CHANDRAVATI
LAKHANPAL: According to my
amendment I want that the fine of
Rs. 25 should be raised to Rs. 50
because it was so in the original Bill
also. The punishment should be
deterrent if you want it to have any
weight. It should be in proportion to
the enormity of the offence. If we
want the punishment to have any
weight, it should be a bigger one.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): I would like to
support Dr. Gour’s amendment as far
as the first offence is concerned. Fine
of Rs. 25 should be all right because
imprisonment will only add to cruelty
to the animal. If the owner goes to
prison, who will feed the animal?

SHrr S. K. PATIL: I am accepting
amendment Nos. 13, 14, 15 and 17
moved by Mr. Bhargava. So far as
Dr. Gour’s amendment is concerned,
I am combining the one moved by him
and another moved by Shrimati
Lakhanpal. I quite understand that
for the first offence, imprisonment
should not be there. So I would
revert to the original provision which
wag in favour of a fine of Rs. 50 but
no imprisonment, Let us have a
compromise by accepting that amend-
ment but no imprisonment for the first
offence. The second thing stays, This
is in regard to No. 16 of Dr. Gour. I
am not accepting that amendment—I
mean that the acceptance of this meets
that purpose,
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Dr, R. B. GOUR: You are accepting
both? She wants to raise the fine to
Rs. 50.

Surr S. K. PATIL: She wants Rs. 50
as fine because she wants to make it
deterrent,

Mr. DEPUTY CHAIRMAN: You
accept both the amendments?

Surr S. K. PATIL: How can I accept
both? I accept the amendment
proposing Rs. 50 as fine without any
imprisonment.

Dr. R. B. GOUR: It means both.
Surr S. K. PATIL: Yes.

Surt N. R. MALKANI: Sir, I beg
leave to withdraw my amendments
No. 3 and No. 6.

*Amendments, No, 3 and No, 6,
were, by leave, withdrawn,

Mr. DEPUTY CHAIRMAN: The
question is:

5. “That at page 10, line 12, for
the word ‘“twenty-five’ the word
‘fifty’ be substituted.”

The mlotion was adopted.

Mr. DEPUTY CHAIRMAN:
question is:

13. “That at page 9, line 14, the
words ‘or other animal’ be delcted,”

The

The motion was adopted.
Mr. DEPUTY CHAIRMAN:
question is:

14. “That at page 9, line 29, for
the words ‘in a’ the words ‘in an
unnecessarily’ be substifuted.”

The

The motion was adopted.
Mzr. DEPUTY CHAIRMAN: The
question is:

15. “That at page 10, lines 9 and
10 be deleted.”

The motion was adopted.

*For texts of amendments, vide

cols. 2532; 2533 supra.
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Mgr. DEPUTY CHAIRMAN: The
question is:

16. “That at page 10, lines 12-13,
the words ‘or with imprisonment for
a term which may extend to one
month, or with both,’ be deleted.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
question is:

17. “That at page 10, line 27, after
the word ‘branding’ the words ‘or
nose-roping’ be inserted.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: Mr.
Amloakh Chand, do you press your
amendment?

Surt AMOLAKH CHAND: Sir, I
beg leave to withdraw my amendment
No. 286.

*Amendment No. 26 was, by leave,
withdrawn.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 11, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 11, as amended, was added to
the Bill.

Clauses 12 and 13 were added to the
Bill.

1

Clause 14—Experiments on animals

SHrr N, R. MALKANI: Sir, I move:

. “That at page 12, after line 9,
the following proviso be mserted
namely: —

‘Povided that no surgical opera-
tion on animals shall be perform-
ed without administering anaes-
thetics.””

*For text of
col 2533 supra.

amendment, vide
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Sir, I plead that it should be accept-
ed by the Minister.

The question was proposed.

SHrr S. K. PATIL: I am not accept-
ing it Sir.

Mg, DEPUTY CH.AIRMAN The
question is:

8. “That at page 12, after line 9,
the following proviso be inserted,
namely:—

‘Povided that no surgical opera-
tion on animals shall be perform-
ed without administering anaes-
thetics.”’

The motion was megatived,

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 14 stand part of the
Bill.”

The motion was adopted.
Clause 14 was added to the Bill.

Clauses 15 and 16 were added to the
Bill.

Clause 17—Duties of the Committee
and power of the Committee to make
rules relating to experiments on
animals.

Dr. R. B. GOUR: Sir, I move:

19. “That at page 13, line 19, after
the word ‘rabbits’ the word ‘frogs’
be inserted.”

SHRIMATI MAYA DEVI CHETTRY:
Sir, I move:

20. “That at page 13, after line 26,

the following be inserted, namely: —

‘(i) that research and other
efforts directed towards discover-
ing suitable alternatives to animal
experimentation are encouraged
and supported and such suitable
alternatives as may be discovered



2539 Prevention of Cruelty

are used to replace experiments on
animals as soon as possible.””

Dr. R. B. GOUR: Sir, I move:

27. “That at page 13, lines 20 and
21 be deleted.”

28. *“That at page 13, line 25, after
the word ‘tha ’ the words ‘as far ¢
possible’ be inserted.”

29. “That at page 13, line 32, after
the word ‘Committee’ the words
‘shall be so made in consultation
with the Indian Institute of Scien-
tific Research and’ be inserted.”

The questions were proposed.

Dr. R. B. GOUR: It should not be
difficult to accept No. 19 because in
the list, I only want to add ‘frogs’.

Surr S K. PATIL: For the sake of
amity, we shall have ‘frogs’.

Dr. R. B. GOUR: Amendment No. 27
is for deletion. Experiments are not
performed merely for acquiring
manual skill. Sometimes it is neces-
sary also, to teach the holding of
knives. So I do not think you can
force any scientific institution. If you
add ‘as far as possible,’, I have no
objection, otherwise delete it. It is
difficult for a teaching institution to
abide by this because you have to
teach holding of knife, You must con-
sifler that point. Regarding suitable
reco-ds to be kept, it should be ‘as far
as possible’ suitable records should be
kept. I do not know whether students
will be asked to do this. Again I have
1o base my argument on that, whether
they will be asked to keep them. If
it is to be done by the Institute or the
Principal, then I have no objection as
they can keep suitable records but if
the Minister is quite sure that students
will not be called unon to keep the
records, then it should be amended
by the words ‘as far as possible’.

Regarding thc rules this Committee
is going to make, I want that they
should be subject to the approval of
the Indian Institute of Scientific
Research. That is necessary bL-cause
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even if this body is composed of
experts, it ig quite poss ble that they
are liable to commil mistakes. So all
these rules must be made in consulta-
tion with the Institute. The clause
says:

“All rules made by the Committee
shall be binding on all individuals
performing  experiments outside
institutions and on persons in charge
of institutions in which experiments
are performed.”

My amendment is:

“All rules made by the Committee
shall be so made in consultation with
the Indian Institute of Scientific
Research and shall be...”

The rules are important and they will
have to be proclaimed by the Insti-
tute.

Mr. DEPUTY CHAIRMAN: Shall we
sit for a few minutes more and finish
this? I hope the House agrees.

(No hon. Member dissented.)
5 p.M.

SHRIMATI MAYA DEVI CHETTRY:
Sir, my amendment is:

“That at page 13, after line 26, the
following be inserted, namely: —

‘(i) that research and other
efforts directed towards discovering
suitable alternatives to animal
experimentation a-e encouraged
and supported and such suitable
alternatives as may be dizcovered
are used to replace experiments on
animals as <oon as possible.””

Sir, this is a very reasonable amend-
ment, because even the Committee has
recomirrended that special efforts
shou'd be made to dcvelop suitable
alternatives to animal experimenta-
tions and to the extent that the systems
¢f medicines other than the modern
system need not rely on animal experi-
mentations, they deserve encourage-
ment. Therefore, I say this Com-
miitee has recommended it and so this
amendment that I have moved is a
reasonable one. Therefore, I commend
amendment No. 20 for the acceptance
of the House.
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SHrr S. K. PATIL: Sir, this whole
Committee is being appointed for that
purpose and it is going to consist of
experts, technical men, doctors and so
on and I think we should leave it to
them rather than try to dictate some-
thing from here as to what they should
do. The pu pose may be all right, but
it 1s the business of this Committee 10
do that and therefore I am not accept-
ing the amendment.

I am accepting amendment No. 19
which seeks to include frogs also.

Next I accept amendment No. 28

moved by Dr. Gour, though I would'

like to point out that there 1s a shight
m s ake in that amendment. Instead
of having the words ‘as far as possi-
bl:' not in line 25, but in line 20.

Dr. R. B. GOUR: I accept that cor-
rection, Sir. It should be in line 20
and not in line 25.

Mr. DEPUTY CHAIRMAN: So the
amendment will read as follows:

“That at page 13, line 20, after
the word ‘that’ the words ‘as far as
possible’ be inserted.”

Surr S. K. PATIL: That is accept-
able. The others are nof.

Dr. R. B. GOUR: What about the
rules being approved by the Indian
Institute of Scientific Research or being
made in consultation with that Insti-
tute?

Surr 8. K. PATIL: No, we do not

have anybody outside that.

Mgr. DEPUTY CHAIRMAN:
ques‘ion 1s:

19. “That at page 13, line 19, after
the word ‘rabbits’ the word ‘frogs’
be inserted.”

The

The motion was adopted.

Mr. DEPUTY CHAIRNMNAN:;
question is:

The
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20. “That at page 13, after line 26,
the following be inserted, namely: —

‘(i) that research and other
efforts directed towards discover-
ing suitable alternatives to animal
experimen.ation a e encouraged
and supported and such suitable
alternatives as may be di.covered
are used to replace experiments on
animals as coon as possible.””

The motion was negatived.

Dr. R. B. GOUR: Sir, since the hon,
Mini-ter has accepied the addition of
the words ‘as far as po:sible’ in line
20, T beg Ilcave to withdraw my
amendment No. 27.

*Amendment No. 27 was, by leave,
withdrawn.

Mr. DEPUTY CHAIRMAN:
question is:

The

28. “That at page 13, line 20, after

the word ‘that’ the words ‘as tar as
possible’ be incer:ied.”

The motion was adopted.
Dr. R. B. GOUR.: Sir, I am not press-

ing my amendment No. 29 which I beg
leave of the House to withdraw

“*Amendment No. 29 was, by leave,
withdrawn.

Mr DEFPUTY
question is:

CHAIRMAN: The

“That clause 17, as amended, stand
pa i of the Bill.”

The motion was adopted.

Clause 17, as amended, was added
to the Bill.

Clauses 18 and 19
the Bill.

were added to

Clause 20—Penalties -
Dr. R. B. GOUR: Sir, I move:

21. “That at page 14, after line 29,
the following proviso be inscrted.
namely: —

*For texts of amendments, wvide
ol 253¢ supra.
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‘Provided that nothing in this
section shall apply to students of
bona fide colleges and institutions
who use animals for experimental
purposes in the course of their
studies.” ”

The question was proposed.

Dr. R. B. GOUR: Sir, I would
request the Minister to remember this
fact that even those students who are
conducting these experiments may
come under the mischief of clause 20.
It is not the head of the institution
who 1s going to be prosecuted for any
violation of the rules made by this
Committee, but the person who is
conducting the experiment 1s going to
be punished under this penal clause
No. 20. It is‘very clear from clause
20 here that the person conducting the
experiments will be hauled up if he is
violating the rules framed by the Com-
mittee. Qutside the institution also
students do these experimen.s, in their
houses they catch hold of a frog and do
experiments and so on. Therefore, I
think the students should not be
brought within the purview of this
penal clause. Otherwise they are sub-
lect to the clause dealing with propa-
gaqda.

Diwan CHAMAN LALL (Punjab):
Sir, are we going to complete the
work on this Bill today?

MR. DEPUTY CHAIRMAN: I think
we may sit for a few minutes more
and complete it.

Surr S. K. PATIL: Sir, I am not able
to accept this amendment. I am sorry
to say that my hon. friend’s interpre-
tation of this clause is wrong. I do
not want students to be subjected to
this penalty and by no stretch of the
imagination can they come in, because
they are students of the institution, and
as we have said in the previous clause,
it is the head of the institution who is
negotiated with. So this fear is far-
fetched.
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Dr. R. B. GOUR: In that case, I beg
leave of the House to withdraw my
amendment No, 21.

*Amendment No. 21 was, by leave,
withdrawn.

Mgr. DEPUTY CHAIRMAN: The
guestion is:

“That clause 20 stand part of the
Bill.” .

The motion was adopted.

Clause 20 was added to the Bl

Clauses 21 to 27 were added to lhe
Bill.

New Clause 27A—Saving with respect
to religious usages

Surr S. XK. PATIL: Sir, I move:

“That at page 17, in Chapter VI,
after line 13, the following new
clause be inserted, namely:—

27-A. Saving with respect to
religious usages.—Nothing con-
tained in this Act shall render it
an offence to kill any animal in a
manner required by the religiorn
or religious rites and usages of any
community.” ”

The question was praposed.

SHrt JASPAT ROY KAPOOR
(Uttar Pradesh): Sir, I want to say
a few words about this new clause. 1
appreciate the consideration that has
impelled the hon. Minister to suggest
this amendment at this late stage. 1
am one with him and I share his
anxiety to allow for the religious feel-
ings of any particular community.
But may I suggest that this amendment
need not be so wide as it is at the
moment, and we may delete the last
few words ‘or religious rites and
usages of any community’? After this
deletion 1t will stand like this:

“Nothing contained in this Act
shall render it an offence to kill any

*For text of amendment, vide

cols, 2542-43 supra,
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[Shri Jaspat Roy Kapoor.]
animal n a manner required by the
religion of any community.”

Let us respect religious feelings of
any community, but let us not go much
beyond that.

SHrr S. K. PATIL: Beyond what?
What is the fear at the back of my
hon. friend’s mind?

SHrr JASPAT RCY KAPOOR: I do
not suffer from any fear, Sir. I am
only submitting that we have already
agreed to delete part (f) from clause
§. Let us not go very much beyond
the very objective of this Bill. If you
go on deleting bit by bit, then vir-

“tually it will be reduced to nothing,
I do rot know what particular neces-
sity the hon. Minister feels for intro-
ducing this amendinent with the words
‘religious rites’ and even ‘usages’. So
far as the substantive part of it is con-
cerned, I say, let us 1espect a religion
in all its details. But if you go and
want to recognise something more,
usages, customs and so on, then that is
going too far. So I request the hon.
Minister not to have the words ‘or
religious rites and usages’. Sir, I have
nere the Oxford Dlctionary according
to which the word ‘usage’ has been
defined as something ‘habitual or cus-
tomary practice’, ‘manne. of using or
treating, treatment’. My submission is
that the word ‘religion’ may remain
but that the words ‘religious rites’ and
more particularly the word ‘usages’
should go. If we do not do this, much
of the purpose of this enactment
would go away. That is my humble
suggestion. Let us respect religion in
all its aspects.

Surrt S. K. PATIL: I am prepared
to accept this amendment.

The new claure will then be,

“Nothing contained in thiw
shall render it an offence to kill any
animal in a mann-r required by the
religion of any community.”

Act |
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Surt  JASPAT ROY KAPOOR:
Thauk you, Sir. That is what I wani-
ed.

SHrRIMATI RUKMINI DEVI ARUN-
DALE: Lately a case came to my
notice and I sent it on, I think. Some
people wanted to kill a goat according
to th~ Vedic rites by blocking all pas-
-ages. That is something which
actually happended recently. Are we
going to allow this kind of thing?

SHrr S. K. PATIL: Therefore the
hon. Member should agree with me.

Dr. R. B. GOUR: Mr. Deputy Chaiz-
man, I think the fears of Mrs Arurn-
dale will be allayed by what the
Minister has accepted. He 1s not
accepting usages, cornvention: and all
the rest of it. He is only accepting
religious requirements.

SHrI S. K. PATIL: I am supporting
the view of Rukmini Devi because I
am taking away customs, usages, etc.
I am covering only the Muclim com-
munity because of the religious rite
prevailing in that community.

Mgr. DEPUTY CHAIRMAN: I shall
now put to vote the amendment as
further amended by the Minister,

The question is:

“That at page 17, in Chap‘er VI.
after line 13, the f{following new
clauze be inserted, namely:-—

27-A. Saving with respect to
religious usages—Nothing con-
tammed in this Act shall render it
an offence to kill any animal in a
manner required by the rehgmn
of any community.””

The motion was adopted.

New Clause 27-A, as amended, was
added to the Bill.

Clauses 28 to 40 were added to the
Bull.

Clause 1, the Enacting Formula ana
the Title were added to the Bill,
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Surr S K. PATIL; Sir, I move:

“That the Bill, as
passed.”

amended, be

The question was proposed.

Dr. R. B. GOUR: Only one sentence,
Sir. I congratulate the hon. Minister
for the accommodative spirit that he
has shown. I hope he will continue
this.
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Mr. DEPUTY CHAIRMAN:
question 1s:

The

“That the Bill,
passed.”

as amended, be

The motion was adopted.

ANNOUNCEMENT RE SITTING OF
THE HOUSE ON SATURDAY. THE
5TH MARCH, 1960

Mg. "EPUTY CHAIRMAN: I have
to announce that the House will sit on
Saturday, March 5, 1960, for the trans-
action of official business, that is,

further discussion on the General
Budget.
The House stands adjourned till

11 A.M. tomorrow.

The House then adjourned
at fifteen minutes past five of
the clock till eleven of the
clock on Tuesday, the 3rd
March 1960.



